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´           DIRECTORATE GENERAL OF FOREIGN TRADE
(DES‐ II SECTION)

RATIFIED MINUTES OF THE NORMS COⅣ IMITTEE…II MEETING NO,17/81

DATED 15。 11.2016

Pleasc Notc

(1)  For information of exporters,Norms Commtttee― H handles an cases pertaining to
nxation/ratincation of norms fOr Export Products falling undcr ITC(HS)ChaptCr 72 to

76,78 to 80,85.Corllinunications in respect of cases/pertaining tO NC― II rnay be sent to
emJl address:nc2.dR■の nic.in

(li) In certain cases the decision of the Norms Committee refers to the Recommendations/
ObseⅣ ations/Deflciencies received frOrn the concemed Technical Authority. Wherever
applicable,a scanncd copy of such document has been placed at thc end ofthe Minutes,

in running scrial orders. The cOncerned flrrr1/company may go thrOugh the same and

rcspond accOrdingly.

(iii)  Silnilarly,a scanned copy of the blank Standard Deflciency Forrnat,which may ind a
rcfercnce in NC decisiOns,has alsO been attached in the end.This may also be referred to

by the cOncerncd flrm/company and may be responded accOrdingly.

(iV) 
′
I｀hc Norms Committcc has taken decision only with respect to technical aspect/wastage

norms. While rcdeerning the applicatiOns, RAs should check that the applicant has

ful■ lled aH rcquirements as prescribed in policy/proccdure including thOse in Policy

Circulars No.50/2009-2014(RE 2010)dated 28th December,2011,Policy Circular
No.14(RE…2012/2009-14,  dated  4th  Fcbruary,  2013  and  O.M. No.
O1/92/180/Misc./AM.13/PC― V1/1o dated 15.04.2014 or any other provisions under
lrTP/HBP fOr EODC.

'l'he Meeting No. l7l81 dated l5.l1.2016 of Norms Committee-ll for the year 2016-17
held under the Chairmanship of Shri Jaikant Singh, Additional Director General of Foreign
]'rade to consider the following applications for ratification of norms in respect of advance
authorizations under Duty Exemption Scheme (Chapter-4) of Foreign Trade Policy 2015-20. T'he
Ibllowing members werc present in the meeting:-

Minutes of the Meeting No. l7i8l dated l5.l 1.2016 are confirmed by the members.
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Shri K.S. Sodhi, AD(ME) MSME

3. Shri Vinod Kumar Kashyap, F'I'DO DGFT
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RLA File

:03/94/040/00129/AM13/

Decision : NC observed that DHI deficiency letter has been sent to company on 28.06'2016.

decided to wait for the reply of the company and defer the case.

case stands defelTed to 27.12.2016

Party NamciCROMPTONCase No.:6/16/81-ALC2/2012

:01/81/050/00313/AM13/

Lic.No/Date:0310709777

20.09.2012

No.:7/25/81¨ ALC2/2012 Party Name:GRAVITA IN DIA Mect No/Datc:17/8ト

LTD.,

RLA File                Lic.No/Datc:1310041928
:13/24/040/00047/AM13/        18012013

Defcrred

Dcfer Date:

27.12.2016

Decision : NC observed that the reply of the company has been sent to MSME for comments.

decided to await their comments and defer the case.

Case No.:73/24/81-ALC2/2013  Party Name:MOTHERSON    Mcet NO/Date:17/8卜     Status:

St」MISYSTEMSIン TD。 ,      Alッ C2/2016          Deferrcd
15112016

1ン ic No/Datc:0510371064  Dctr Datc:‐  HQ Flle               RLA Fi!c

3  :01/81/050/00461/Aヽ
414/       :05/24/040/00295//ヽ M14/        1411 2013               2712.2016

.  ‐Decision:NC obscrved thatthe rcply ofthc company has been scntto C&PC for colnrnents.

I NC decided to awaittheir comments and deferthe case.

The case stands deferred to 27.12.2016.

: The application for the above AA has been referred to DOT for comments' NC

to await their comments and defer the case.

case stands deferred ro 27 .12.2016.

ALC2/2016
15.112016

case stands deferred lo 27 .12.2016.

Case No。 :6/24/81¨ALC2/2013  Party Name:SIECHEM       Meet No/Datc:17/8卜     Status:

TECllNOLOGIES PRIVATE   ALC22016          Dcfcrrcd
LIMITED               15 11 2016

HQ Filc               RLA Filc               Lic.No/Datc:0410152322  Defcr Datc:
:01/81/050/00394/Aヽ 414/       :04/24/040/00192/AM14/       2711 2013               27122016

Case No.:7/24/81‐ALC2/2013 Mect No/Datc:17/81-      Status:

ALC2/2016           Defcrrcd
15.11.2016

Lic.No/Datc:0410152323  Dcfer Datc:
2711.2013               27122016

: The application for the above AA has been referred to DOT for comments. NC

to await their comments and defer the case.

siNGH
4TEIT<
algn TEdc

TECHNOLOGIES PRIVATE
LINlITED

5 HQ File
:01/81/050/00395/AM14/
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IHQ File
:01/81/050/00458/AM13/
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The case stands defered to 27.12.2016.

'l'he case stands deferred to 27 .12.2016.

Dccision : The case has been referred to MNRE for comments. MNRE reminded vide D.O.letter dated 05.08.2016 to expedite their comments. NC decided to await their comments and
the case.

15.11.2016

the above AA has been referred to DeitY

27122016

for cOmmcnts.NC
decided to await their comments and defer the case.

'fhe case stands deferred to 27.12.2016.

s.NC

'l'he case stands deferred to 27.12.2016.

Mcet No/Date:17/81‐

ALC2/2016
15.11.2016

:cision : NC observed that DIPP deficiency letter dated 04.1 0.2016 sent to firm. NC decidedsend a reminder to firm and del.er the case.

case stands deferred to 27.12.2016.

Lic.No/Datc:0410156295
17032014

Defer Date:
7.122016

Mcct No/Date:17/8ト

ALC2/2016
15 11 2016

Ⅵ  Ap

=躙慰I躍漱醐点・

Status:
Deferred

Casc No。 :16/6/81-ALC2/2014
10

き '

ICase No.:84/24/81-ALC2/2013 Party Namc:TATA BP SOLAR

HQ「 ilC

INDIA L´ I｀D.

RLA Filc
:01/81/050/00472/AM14/      :o7/24/040/00395/AM14/

「
|

RLA Filc
:32/21/040/00182/AM14/

‐Lic.NO/Date:3210o72953

9

Status:
Deferred



●
、

Decision : The application for the above AA has

ided to await their comments and defer the case'

case stands deferred to 27 .12.2016.

Party Name:APAR
INDUSTRIES LIMITED

Lic.NoiDate:3410040390 DeferD

:01/81/050/00 2s7tAMr5t 
-,{+Dqioqorco0gs/AMl5i 23.07.2014 27 't2'2{
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may take suitable consequential actiOn accOrdingly.

Case No.:45/ l5l8l-ALC2l20l4 Party Name:SHREE-JI
POWERLINES ALC2/2016 Deferred

15.112016

RLA Fllc 2712.2016
:03/95/040/00608/AM I 5/

company on 28.06'2016'.^ ,Vt/O

'' D""i"i.r. : NC observed that DHI deficiency letter-has. been sent
:Decision : NC ObServed that l')hll oerlslslruy rsLlvr tr4r vvvrr

.ffiffi;;;;; *"d a reminder to companv and defer the case'

.Thc case stanl,1,fer,'d1927:17:791'1

case stands deferred to27 '12'2016'

caseNo.:r2lt8t8t-A.Lc2t20t4 iil3.xili?)iT+r, H:rXJ?;'c:r7l8r- i':r:
ls.ll'2016

HQFileRLAFileLic'No/Date:0710107288|)efer
'or/8r/0s0/0063I/AMl5/ :07l24l!40lO0347lAM15l 24'12'2014 27'lt

じision:NC ObServed thtt rcply of thc flrm has been referrcd to MSME commcntS.NC
lded to a、 valtthelr comments and detrthe Case.

一

case stands deferred to 27 '12'2016'

Meet No/Date: I 7i 8l - Rejected

ALCZ|20t6
l5.l1.2016

Status:
Deferred

RLA File

:31/83/040/00160/ノ Nヽl1 5/

1ン ic No/Date:3‖ 0064957  Defbr Datc:
27122016o9.102014

by thc DeitY needs to bC rc100ked.NC

IHQ File

:01/81/050/00477/AM15/



「

Casc No.:68/14/81-ALC2/2016

IHQ Filc

:01/81/050/00319/AM17/

Party Name:STI¨ SANOH INDIA
LTD.

No/Date:17/8ト

15112016

12.012015

Decision:NC decided to ratify the norms forthe above AA as per DIPP Commcnts vide UO
15 No. 12/93/2016-TSW/15 dated 15/11/2016 as under:

Word "Relevant" may be prefixed & word "strips" with the suffixed with the description
of import item and its quantity may be allowed as applied for i.e.63 MT as 1.05 Kgs./ Kg.
content in the export product after taking clue from SION C-1887.

RA may suitable consequential action accordingly.

Casc No.:55/18/81-AIコ C2/2014

Deferred

‐RLA Filc

:11/24/0416 :01/81/050/00674/AM15/ 11/24/040/00004/AM15/

HQ Ioilc

17 :01/81/050/00675/AM15/

RLA File
:22/24/040/00088/AM15/

Lic.No/Datell H 0028126

19.01.2015

Lic.No/Date:2210015181

30.01.2015

: NC observed that application for the above AA refered to DOT for comments.
NC decided to await comments of the firm and defer the case.
1

l'he case stands deferred to27.12.2016.

Case No.:56/18/81-ALC2/2014  Party Namc:JST STESALITParty
TRATRANSFORMERS PVT.LTD.,

Defer Date:
.122016

Dccision : NC obscrvcd that reply of the firm has been referred to DHI for comments. NC
decidcd to await comments of the firm and defer the case.

l'he case stands deferred to 27 .12.2016.

Defer Date:
712.2016

Decision : NC observed that application for the above AA referred to Deity for comments.
NC decided to await comments of the firm and defer the case.

'l'he case stands deferred to 27 .12.2016.

Party Name:VINDHYA
TELELINKS LTD。

, ALC2/2016
15.11.2016

ALC2/2016
15.11.2016

Party Namc:ABB INDIA Mcet No/Date:17/81‐

15.11.2016

ILic.No/Date:0710107777

Vl/--
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Casc No.:5/24/81-ALC2/2015  Party Namc:PHOENIX
19 1NDUS′ I｀RIES PVT.L′ I｀D

No/Datci1 7/81-

Approved



HQ File               RLA Filc
:01/81/050/00507/AM16/       :03/95/040/01051/Aヽ 415/

Decision : NC observed that application for the above AA ref-crred to MSMI: Ibr commcnts.

NC decided to await comments of thc firm and defcr the case.

The case stands deferred to 27 .12.2016.

,Case No.:1/3/81¨ ALC2/2015   Party Namc:HARSHINI EPC   Mcct No/Datc:17/81-    Status:
PVT LTD               ALC2/2016           Dcfcrrcd

15 11.2016

HQ Filc                RLA File               l′ iC.No/Datc:0910061983  Dcfc・ r Datc:Hマ
「
‖C                     ｀しA rHじ                     l′ Iし・1｀υ′■ノ“

tし υ′lυ VV`′ υン   ｀́‐●―●̂´ ・̈―

:01/81/050/00074/ANl16/       :09/24/040/00535/ANl15/       06.05_2015               27122016

Decision : NC observed that application for the abovc AA referrcd to DI II lor commcnts. NC

decided to arvait comments of the firm and defer the case.

The case stands deferred to 27 .12.2016.

Party Name:TOSHIBA       MCet No/Datc:17/8卜     Approved

TRANSMISS10N&        Alン C2/2016
DISTRIBUT10N SYSTEMS   15.H2016

RLA Flle                Lic.No/Datc:0910062214
1HQ File

:09/24/040/00110/AM16/        18.06.2015
21 :01/81/050/00214/AM16/

: NC decided to ratify the norms for the abovc AA as per applicant's lettcr datcd

10.2016 as per DHI recommendation (Copy enclosed)'

RA concerned may take suitable consequential action accordingly.

ILic.No/Date10310795328
115.04.2015

Dcfcr Datc:

:2712.2016

Case No.:32l l4l8l-ALC2/2016 Party Name:JAY BHAWANI Meet No/Datc l7l8l- Status:

METAL INDUSTRIES ALC2l2Ol6 f)eferred
l5.l1.2016

HQFileRLAFileLic.No/Datc:0310798078l)efcrDatc:1t '^1toAt^^rltrtoa'77ta'|,l161 ll'08'2015 2l'12'2016
:0 I /8 1 /050/002831 AM17 I

22 Decision : The aPPli

request RA, Mumbai
examination of the ca

case No.:1/21/81‐ALC2/2015  Party Name:TRANS「 ORM ERS MCCt NO/Datc:17/81-      RcicctCd

&REC′「 II'IERS(lNDIA)LTD ALC2/2016
15 112016

case No.:1/21/81‐ALC2/2015  Party Name:TRANS「 ORM ERS MCCt NO/Datc:17/81

&REC′「 II'IERS(lNDIA)LTD ALC2/2016

Lic No/1)atci0810 135865‐器馴児5υ0040″ AMIα  跳規::υ0013yAMlα   170&2015
Decision :NC observed that DHl deiciency letter dated 28.06.2016 foHoヽ

vcdヽVith relnindcr

08.08.2016 sent to company, however, no reply received from the company'

lingly, NC decided to reject the case with direction to the party to pay customs duty &

:03/94/040/00377/ノヘM16/        11.08.2015

22 Decision : The application fbr the above AA has been not becn rcceived' NC decided to

request RA, Mumtai to forward two set of the application alongwith complete documents lor

examination of the case.

The case stands deferred to 27 .12.2016'

vrNoo xuivl,rn KASHYAP
iOFlt71■lVЪぷ沖雷日品濡資露籠。,
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Case No.:25/9/81-ALC2/2015

23



24

le interest for closure of the case.

RA may take suitable consequential action accordingly.

Decision : NC decided to ask company to submit information as per DIPP UO No.
1219312016-TSWl24 dated l5/l l12016 as under:

l. Difference in export products namely, "Copper Wire Bar and Copper Rods" with
import item (Copper Wire Rods 8mm) supported by manufacturing operations
involved.

'l'he case stands deferred to27.12.2016.

Casc No。 :9/21/81-ALC2/2015

HQ File

|

Party Name:JAYBEE Mcet No/Date:17/81‐

LAMINAT10NS PVT LTD    ALC2/2016
1511.2016

DHI for comments. NC

'l'he case stands deferred to 27 .12.2016.

Casc No.:17/24/81-Alフ C2/2015

NC decided to await their comments and defer the case.

Mcct No/Date:17/81‐

ALC2/2016
15.112016

s:NGH

case stands defcrred to 27.12.2016.

HQ Filc

TECHNOLOGIES PRIVAl｀ E  ALC2/2016
LIヽ41′ I｀El)                   15.1!2016

RLA Irile              Lic.No/Date:0710109092

251:01/81/050/00323/AM17/    .:07/24/040/00237/AM16/    126.H.2015

1Decision:The application for the above AA has been referred to

ldccidcd tO awaitthcir cOmments and defer the case.

The case stands dcferred to 27.12.2016.

DHI for comments. NC

Meet No/Date:17/8ト ‐Status:

Deferred

lDcfer Date:

:27.12.2016

‐Status:

I)eferred

Defer Date:

27.122016

7

Status:
Deferred



Case No.:16/24/81‐ ALC2/2015 Party Namc:ANGLO STEEL   Meet No/Date:17/8卜     Status:
PVT LTD,               ALC2/2016           Dcferrcd

15.11.2016

HQ File               RLA Filc              Lic No/Datc:031080H23  Dcfcr Datc:

29101/81/050/00518/Aヽ
416/       :03/94/040/00731/AM16/        16.12.2015               27122016

ALC2/2016

NC decided to await their comments and defer the case.

case stands deferred to 27 .12-2016.

Decision : NC observed that the reply of the company has been sent to MSME for comments.
NC decided to nwnif their comments and defer the caqedecided to await their comments and defer the case.

」
Party Name:ANGLO STEEL
PVT LTD,

Decision : NC observed that the reply of the company has been sent to MSME for comments.

NC decided to await their comments and defer the case.

case stands deferred to 27 .12.2016.
|

case stands deferred to 27 .12.2016.

Case No.:19/24/81-ALC2/2015
ALC2/2016
15.11.2016

「
|

Case No.:20/24/81¨ ALC2/2015 Mcct No/Datc:17/8ト

ALC2/2016
15.11.2016

Lic.No/Datc:0310801122
16.122015

Decision : NC observed that the reply of the company has been sent to br

NC decided to await their comments and defer the case.

The case stands deferred to27.12.2016.

Case No`:29/2/81¨ALC2/2016  Party NamciVIKARSH

P,,1,101:ガ

"TPIITり

,やI thC above AA has been refcrred to DHI br comments,NC

Party Name:ANGLO STEEL
PVT LTD,

MSME

Case No`:29/2/81¨ALC2/2016  Party NamciVIKARSH      Mcct No/Dttc:17/8卜     Status:
STAMPINCSINDIA PVT.LTD ALC2/2016          Dcfcrred

15.11.2016

32 HQ Filc               RLA Filc               Lic No/Datc:3‖ 0065796  Dcfcr Datc:
:01/81/050/00029/AM17/       131/83/040/00125/AM16/        16.122015               27122016

IRLA Filc

131/83/040/00125/AM16/

¨̈
ｍｍｅｎｔｓ

Ｄｅ

２７
．

ＣＯ

Status:
Deferred

Status:
Deferred

HQ File

:01/81/050/00522/AM16/

RLA File

:03/94/040/00732/AM16/



The case stands deferred to 27.12.2016.

‐―

―

―

上

decided to await their comments and defer the case.

「

HQ Filc

っっ :01/81/050/00527/AM16/

Case No.:25/24/81‐ Alフ C2/2015 Party Name:FC1 0EN
CONNECTORS LIMITED

Mcet No/Date:17/81‐

ALC2/2016
15112016

RLA「 ileKLA rHe
:10/24/040/00081/AM16/

Decision : NC observed that the reply of the company has been sent to DeitY for comments.
NC decided to await their comments and defer the case.

Case No.:28/24/81-Al,C2/2015 Party Namc:「 C10EN       Mcet No/Date:17/81-    Status:
CONN13CTORS Iン Iヽ41TED    ALC2/2016          Deferred

i5 11 2016

HQ「ilc               RLA Filc              Lic.No/Date:1010059344  Defer Date:

34 :01/81/050/00530//ヽ
M16/        :10/24/040/00083/A卜 /116/        17.12.2015               27.122016

1)ccision:NC obscrvcd that the reply ofthe company has been sent to DeitY fbr corllrnents.

NC decidcd to awaittheir commcnts and deferthe case.

′
I｀he casc stands dcferrcd to 27.12.2016.

Casc No.:29/24/81-AI」 C2/2015 Party Name:FC1 0EN       Mcct No/Date:17/81-    status:
CONN ECTORS LIMITED    ALC2/2016          Deferred

15.11.2016

HQ F‖ c               RLA Filc               Lic No/Datc:1010059346  Defer Date:

35 :01/81/050/00531//ヽ M16/        :lo/24/040/00082/AM16/       1812.2015               27122016

Dccision : r-C observed that the reply of the company has been sent to DeitY for comments.
NC decided to await their comments and defer the case.

The case stands deferred to 27 .12.2016.

'l'he case stands deferred to 27 .12.2016.

|

』
Casc No.:26/24/81‐ Alノ C2/2015 Party Namc:FCI OEN

CONNECTORS LIMITED

1■ マ 1 1lC

:01/81/050/00528/AM16/
RLA Flle
:10/24/040/00089/AM16/

Lic No/Date:1010059352HQ Filc

:01/81/050/00528/AM16/        :10/24/C

Dccision:NC obscrved that the rctobserved that the reply of the company has been sent to DeitY for comments.
NC decided to await their comments and defer the case.

'lhe case stands deferred to 27 .12.2016.

36

Defer Datc:

27122016

Mcct No/Date:17/81‐

ALC2/2016
15112016

Status:
Deferred

Casc No。 :27/24/81-Al.C2/2015  Party Name:FCI OEN
37                     coNNECTORS LIMITED

oeputy otriior -O-arU of-Fmtgn fnot. ft+* qrqrr qlrRrrrcrq
Olr.clor3t Oan t , ot Fortlgn Tl...d.' rWfttot1 frtq1tf rD.ptt. of Coimmor."o

tlTgll Erlltttrlr/Oryt. ot lncll.
. EIaT"T qr<, q{ frl<if- |.rcly€g Bla.wan, N-w D-lhl

*,*,K'l^.-J,-r s,NeHgq qgffilror ftr rrryrrrr<
C}aputy Olrtcbr Oaaat{ ol Fofulen Trrd.

Status:
Deferred

Lic.No/Date:1010059345  Defer Date: ‐

4ヽcct No/Date:17/81‐

Al´C2/2016
15 11 2016



:01/81/050/00529/AM16/ :10/24/040/00087/AM16/

to DeitY for comments.

Lic.No/Date:1010059351

‐30.12.2015

: NC observed that the reply of the company has been sent

C decided to await their comments and defer the case.

case stands deferred to 27.12.2016.

Case No.:23/24/81‐ ALC2/2015 Party Name:APPLE
INTERNAT10NAL

Dcfer Datc:

27.12.2016

: NC observed that reply of the firm received and examined by DIPP. NC decided to
t the comments and defer the case.

case stands deferred to 27 .122016.

under as per their Advance Authorization No. 0310791833 dated 09.12.2014 ratified in NC meeting

8/81 dated 28.07.2015:

L Quantity of export product may also be specified as 365855 Sq. Mtrs. in
weight.

2. Quantity of import item at Sl. No. I may be allowed as 4027 5 Kgs. inclusive of a wastage of
5.30%.

3. Quantity of import item at Sl. No. 2 may be allowed as 18675 Kgs. (300000 Sq. Mtrs.)

inclusive of a wastage of 4.51o/o.

Quantity of import item at Sl. No. 3 may be allowed within 2o/o of IrOB value of exports.

Quantity of import item at Sl. No. 4 may be allowed as 14100 Kgs. on net to nct basis as

claimed by the firm

may take suitable consequential action accordingly.

to lts

Lic.No/Datc:0310801624
0701.2016

15.112016

HQ File               RLA Filc              Lic.No/Datc:0310801944
:01/81/050/00296/AM17/       :03/95/040/00788/AM16/       21.012016

Decision:NC decided to ratl″ the nOrms for the abovc Advance Authorisation on rcpcat basis

10

Meet No/Datc:17/8ト

ALC2/2016
15.11.2016

Status:
Deferred

Approved

39

Case No.:34/24/81¨ ALC2/2015 Party Namc:TATA PRECISION
INDUSTRIES(INDIA)LTD.,

HQ File               RLA File

Mcct No/Datc:17/8卜      ReicctCd
ALC2/2016
15.11.2016

1ンic No/Date:5610004816

:0 f /81/050i00 s36lAM16l :561241040100050/AM l6i 22.01 .2016

40 Decision : NC observed that DIPP deficiency letter datcd 28.06.201 6 followed with remindcr

dated 08.08.2016 sent to company, however, no reply receivcd from the company.

Accordingly, NC decided to Reject the case with direction to the pafty to pay customs duty &

applicable interest for closure of the case.



RA may take suitable consequential action accordingly.

Party Name:KIRAN UDYOG,  IMcet No/Date:17/81-
ALC2/2016

Lic No/Date:0910063175 Date:
12.2016

Decision :NC decided ask information from the firm as per DIPP (Chemical Division) UO
No. 7/354/2016-TSW/165 dated 05.10.2016 and deferthe case.

'[he case stands deferred to 27 .12.2016.

Case No.:4/17/81-ALC2/2016 Party Name:KIRAN UDYOG, Meet No/Date:17/81-

ALC2/2016
15.11.2016

Mcet No/Date:17/81‐

ALC2/2016
15.11.2016

cision : The application for the above AA has been referred to Chemical Division (DIpp)
comments. NC decided to await their comments and defer the case.

case stands deferred to 27J22016.

Casc No.:21/14/81-AIッ C2/2016 Pany Namc:FLASH FORGE
PV′「 Iン I｀I)

HQ Filc

44 :01/81/050/00272/ノ Mヽ17/

Decision : The application for the above AA has been referred to MSME for comments. NC
decided to await their comments and defer the case.

case stands deferred to 27 .12.201 6.

Case No.:9/2/81‐ ALC2/2016   Party Name:ELKAY
TELELINKS LTD.

45

HQ Filc              RLA Irilc
:01/81/050/000o9/AM17/       :o5/23/040/00419/AM16/

ILic.No/Date:0510397504  1Defer Date:

104.02.2016               27.12.2016

Ⅵ   ″経

::

ALC2/2016
15.112016

・

                 iI:

41

HQ Filc

:01/81/050/00292/AM17/
RLA Filc

:09/24/040/00600/AM16/       27012016

Status:
Deferred

Defer Date:

Casc No.:15/24/81-Alン C2/2015 Party Namc:VOITH HYDRO   Mcct No/Datc:17/8卜     status:
PRIVATE LIヽ 41TED        ALC2/2016          Deferred

15 11.2016

HQ「ilC              RLA Irilc Lic.No/Datc:0510397430  Defcr Datc:

43 :01/81/050/00517//ヽ M16/        :o5/24/040/00530/AN416/       28.01 2016               27.122016

(誡:L:「Ettlili薄::;」∫麗「Wよよ
釧b ttm secking∝

“
Jn hbrm面 0■

′
I｀hc casc stands dcた rrcd t0 27.12.2016.

HQ Fllc

:01/81/050/00339/AM17/
RLA Flle

:09/24/040/00599/AM16/

RLA File

:03/94/040/00856/AM16/
‐Lic.No/Date:0310802152

101.02.2016

‐Status:

1)eferred    ‐

IDefer Date: `

127.12.2016

11



Decision :NC observed that complete application for the above
Delhi. NC decided to remind the CLA, Delhi and defer the case.

The case stands deferred to 27 .12.2016.

Case No.:27/2/81¨ALC2/2016 Party Name:U.K.B.

:O1/81/050/00027/AM17/ :05/24/040/00518/AM16/ 08.022016

Mcet No/Datc:17/81-         Status:

ALC2/2016            Deferrcd
15.11.2016

46

510397529     Dcfcr I)atc:

27122016

: NC observed that DIPP deficiency letter dated2.8.20l6 sent to firm followed with

dated 02.1 I .2016. NC decided to await reply of the firm and defer the case.

case stands deferred to 27.12.2016.

Case No.:53/14/81-

ALC2/2016

The case stands defelTed to 27.12.2016.

Party NamciVEM
TECHNOLOGIES PV′「 LTD

う
４

ｎ
ｖ
Λ
υ

９０
■

６
め
　
・２０‐
Ｎ

０２
Ｌｉｃ
ｎ

Defcr Datc:

2712.2016

NC

ALC2/2016
15.11.2016

:01/81/050/00028/AM17/ :09/71/040/00168/AM16/

to await their comments and defer the case.

case stands deferred to 27 .12.2016.

: The application for the above AA has been referred to MOD for comments.

Case No。:10/2/81-ALC2/2016  Party Name:FCI OEN       Mect No/Datcl1 7/81-    Status:
CONNECTORS LIMITED    ALC2/2016          Dcfcrrcd

15 11 2016

HQ File               RLA File              Lic No/Datci1 010059409  Dcfc・ r Datc:

:01/81/050/00010/AM17/       :10/24/040/00106/AM16/        16.02.2016              2712.2016

Decision:The application for the abovc AA has bcen rcferrcd to DeitY for comments.NC

decided to a、vait their cOmments and dcfer the case.                                      :

|

case stands deferred to 27 .12.2016.

Ⅵ臆 面

il:

Status: Deferred

Mcct No/Date:17/81‐    Status:Deferrcd

12



Case No.:11/2/81¨ALC2/2016 Party Name:FCI OEN
CONNECTORS LIMITED

HQ Filc               RLA File               Lic No/Date:1010059410  Dcfcr Date:

50 :01/81/050/00011/AM17/        :10/24/040/00107/AM16/        16022016               27122016

Decision : The application for the above AA has been referred to DeitY for comments. NC
decided to await their comments and defer the case.

'l'he case stands deferred to27.12.2016.

Case No.:37l14/81-ALC2/2016 Parry Name:KARTIKEyA Mect No/Date:17/81-
INDUSTRIES PVT LTD ALC2/2016

15.11.2016

)ecision :NC decided to seek information as requested by the DIPP representative present in
he meeting as under :

Information on point 3,5 & I I of standard deficiency letter (export product-wise)

'l'he case stands def'crred to 27 .12.2016.

Casc No.:12/5/81-ALC2/2016

Hマ
「 ‖C

52 :01/81/050/00045/AM17/

Decision :NC observed that MSMIr was requested to relook the comments offered by them
and dcfcr thc case.

case stands deferred to 27.12.2016.

Mcet No/Datc:17/8ト

IALC2/2016
1511.2016

HQIご‖C                RLA Filc               Lic.No/Datc:0910063313

53 :O1/81/050/00348/AM17/       :o9/24/040/00697/AM16/       22.022016

７ＭＡ６０００００

０

０

Ｆｉ

８‐

Ｑ

ν
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Mect No/Date:17/8ト

ALC2/2016
15.11.2016

Lic.No/Datc:1310048136
24.02.201`

IMcet No/Date:17/81‐

Party Name:ANJANI
TECHNOPLAST LTD.

Mcct NO/Date:17/8ト

Case No. : I 3/ l7 l8l - ALC2/Z}[ 6 Party Name:THERMOPADS

Namc:DYNAMIC

HQ File

:01/81/050/00288/AM17/
RLA File
:09/24/040/00629/AM16/

RLA F‖ e

:05/23/040/00484/AM16/

Status:

17.022016 27.12.2016

Lic No/Date:0910063284  ‐Defcr Date:

Lic No/Date:0510397635  Defer Date:

18.022016 27.12.2016

Approved

Status:
Deferred

:

―

|

Status:
Deferred

The case stands defered to 27.12.2016.

:13/24/040/00o44/AM16/

u-ssfrtr R{u / BALJIT 9l NGH
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ooouiv 6tiicfor O.mEl of Fd.lgn Tmdo
fuErr Erqrg <ErG<l-rrs-

otn&into G.n.l!l of Foolgn Tradc
qrFfoq fu{frllD?ptt. of Commcrc.

qtr(H lGrirattlit/Govt. ot lndir
grEtTrT irqq. qf fliF-i -- -uaio6' 6haw6n. New oelhl
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Decision : NC decided to ratify the norms for the abovc AA as per DIPP Comments vidc I.Jo

No. l2193/2016-T5W/54 dated 1511112016 as under:

l. Net weight of 1370 Kgs., 1650 Kgs.,2620 Kgs., 3912 &27321Kgs' may be specified

with quantities of export items at Sl. No. 1 to 5 respectively'

2. Quantities of import item at Sl. No l, 3, 5 & 7 viz. Alumimium Ingots may be

a'ilowedas appliidfori.e.360 Kgs., 1032Kgs., l892Kgs. &.3025 Kgs.respectively

on net to net basis in export items at Sl. No. I to 4 respectively as claimed by the firm.

3. euantity of import items at Sl. No. 9 viz. Alumimium Ingots may be allowed as

I 101 Kgs. on net to net basis in export item at Sl. No. 5 as claimed by the firm'

4. Quantiti-es of import items at Sl. No 2,4,6,8 & 10 viz. XLPE Compound may be

a'ilowed as applied for i.e. 510 Kgs.,618 Kgs.,728 Kgs.,884 Kgs. &.2667 Kgs.

respectively on n.t to net basis in .*po.t items at Sl. No. 1 to 5 respectively as claimed

by the firm.
5. Quantity of import item at Sl. No. I I viz. Copper Rod may be allowed as applied

for i.e. itllt Kgs. o, net to net basis in export item at Sl. No. 5.

6. Quantity of imp6rt item at Sl. No 12 viz. PVC Compound may be allowed as applied

for i.e. 1782 Kgs. on net to net basis in export item at Sl. No. 5.

IRA may suitable consequential action accordingly.

Case No.:7/2/81‐ ALC2/2016   Party Name:DYNAMIC
CABLES PVT.LTD

Meet No/Date:17/81-

ALC2/2016
15.11.2016

Approved

HQFileRLAFilel-ic.No/Date:1310048137
:O Vg I IOSOIOO OOT l AMI.Zl :131241040100039/AM l61 24'02'2016

Decision : NC decided to ratify the norms for the above AA as per DIPP Commcnts vide tjO

No.1219312016-TSW/55 dated l5l1112016 as under :

1. Words ,. Aluminium conductor, PVC Sheathed" may be .suffixed with the

description of export items at Sl' No' I to 4'

2. Net weight or s:.606 ut, 193.521 MT, |13,222 MT & 64.097 MT, may be

specifieiwith quantities of export items at Sl. No. I to 4 respectively'

3. euantity of import item at Si. No 1 may be allowed as 28583 Kgs' as l'01

Kgs./Kg. content in export item at Sl' No' I

4. euantities of import items at Sl. No 2 & 3 may be allowed as 9427 Kgs' &

16385 tcgs..eJpe"tively as 1.02 Kgs./Kg. content in export item at Sl' No' 1 as

claimed by the firm.
5. Quantities or import items at Sl. No. 4, 5 & 6 may be allowed as applied for i'e'

80249.92 Kgs.,26206.59 Kgs. & 45552.64 Kgs. respectively being less than the

net content in export item at Sl' No' 2'

6. Quantities of im'port items at Sl. No' 7 & g may be allowed as applied for i'e'

61402.89 Kgs. & 32468.01 Kgs. respectively on net to net bhsis in export item at

Sl. No. 3.

7. Quantity of import item at Sl. No . 8 may be allowed as 19339 Kgs' as

r.ozrgs/rg.contentinexportitematSl.No'3asclaimedbythefirm.-.1
8. Quantities of import items at Sl. No. 10, I 1 & 12 may be allowed as applied for i'e'

38476.5Kgs.,10936.73Kgs.&14666.llKgs'respectivelyonnettonetba;isin

ボ,   。
|':椰瀾 F
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export item at Sl. No. 4.

RA may suitable consequential action accordingly.

IStatus:

1)eferred

lDefer Date:

27.12.2016

Decision : 'fhe application for the above AA has been referred to MSME for comments. NC
decided to await their comments and defer the case.

′
「 he case stands deferred to 27.12.2016.

１
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Mect No/Date:17/8卜 ALC2/2016
15.11.2016

Lic.No/Dde:0710109437

24.02.2016

Meet No/Date:17/8ト

ALC2/2016
15.112016

Casc No。 :3/2/81-ALC2/2016   Party Name:ALSTOM INDIA  Mect No/Date:17/8ト
1ンIMITED,               ALC2/2016

15.11.2016

HQ「ilC               RLA Filc              Lic.No/Date:0510397779

59 :O1/81/050/00003/AM17/        :05/23/040/00466/AM16/       01032016

Status:
Deferred

Defer Date:

27.122016

r : The application for the above AA has been referred to DHI for comments. NC
to await their comments and defer the case.

The case stands deferred to 27 .12.2016.

60 CЖ
CN∝ 的 17/81¨ ALCν2m 6:any削

胤 :留 品 TN 監 き州 TcW田
~

御        15         墨
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gq qsrFriisqr Rrr qrqr:

O.prrty Olltobr O.rrral of Folthn Tlrd.
frvr rqrqrq EUrFtvrrtrq

DlractoEta Gon.ml ot Forclgn Tfade
zrrFrq AailTf /Deptt. of Commorce

.lTTil Elir6T{,/ Govt. of trrdl.
t:r.lt r .rr-a. =Tif 1-+<"R

LJcty'og f3lrawan, N€w t)elhl

RLA Filc

Casc No.:73/14/81-

AIノC2/2016

HQ IrilC

HQ「 ilC

PVT LTD

RLA Filc

IStatus:

‐DeFerred

lDefer Date:

27.12.2016

being forwarded to

HQ Filc

58 :01/81/050/00047/AM17/

RLA File

:05/23/040/00497/AM16/ 125.02.2016

referred to DIPP

IStatus:

DeFerred

lDefer Date: ‐

12712.2016  1

for comments. NC

′
I｀hc case stands defcrrcd to 27.12.2016.

Casc No.:14/5/81-Alノ C2/2016   Party Name:B.C.POヽ VER
CONTROLS LIMITED



‐LIMITED                 15.112016‐LIMITED                 15.112016

HQ File               ‐RLA File              Lic.No/Datc:0910063341  Dcfcr Datc:
:01/81/050/00351/AM17/       :09/24/040/00700/Aヽ416/       01.03.2016              27122016

‐Decision :NC observed that application fOr the above AA received and same is bcing

forwarded to DIPP. NC decided to defer the case.

The case srands deferred to 27 .12.2016.

‐Case No.:31/2/81‐ALC2/2016 Meet No/Date:17/81‐

INDUSTRIAL CORPORATION ALC2/2016

Decision : NC observed that the reply of the company has been sent to MSME
NC decided to await their comments and defer the case.

case stands deferred to 27 .12.2016.

for comments.

:01/81/050/00351/AM

:01/81/050/00064/AM17/ :31/83/040/00175/AN416/

Decision : The application for the above AA has becn
decided to await their comments and defer the case.

The case stands deferred to27.12.2016.

Case No.:16/14/81-ALC2/2016

:04/24/040/00262/AM16/ 10.032016

′
υ

Decision : NC decided to ratify the norms for the above AA as per DIPP Comments vide UO

No.1219312016-TSW/63 dated l511112016 as under :

l. Word "of relevant dia and grade" may be suffixed with the description of import item
and its quantity may be allowed as 18850 Kgs. as l.02Kgs./Kg. content in export item.

may suitable consequential action accordingly.

RLA Flle

f.l;l'n arqrr t:*srfl o{f*?rrift
F r. r.r' nn f.!ec tlovs l6itnrGnl Olrlce,

.. *{, .,allr{,e i'|rrtl:tfttt$la
Ui .. t6r.!-t dun., ,il tit FOibrgn ttade
{n: r...1 fil!ltrt,r...utt t,t t:tilttllibrco

,., o,, -'8 B#,,.'if;*HI38",",

う
ん

‘
υ

LIMITED 15.11.2016

RLA Filc

:  ICase No.:13/5/81‐ALC2/2016  Party Name:AUTOMATION
ENGINEERS A.B.PVT.LTD.

641青
0 1ilさ

Lic.No/Datc:3H0066035 Defcr Datc:

2712201608.032016

refcrrcd to DHI for comments. NC

Meet No/Date:17/81‐     Status:
‐ALC2/2016           Defcrred
‐15.112016

Lic No/Datc:0510397904  Defcr Datc:

l1 032016              27.122016

dated 21.09.2016 scnt to flrm.NC

:01/81/050/00046/AM17/ :05/23/040/00529/AM16/



to await their reply and defer the case.

case stands deferred to 27 .12.2016.

Casc No.:8/14/81-ALC2/2016

Casc No.:21/5/81-AIコ C2/2016

HQ File

:01/81/050/00054/Aヽ 417/

Party Name:APOLLO
INTERNAT10NAL LIMITED

Mcet No/Date:17/8ト

ALC2/2016
15.11.2016

HQ F‖ c                RLA Filc                Lic.No/Datc:0510397935      Defer Date:
:01/81/050/00259/AM17/     :05/23/040/00528/AM16/      15.03.2016                   27.12.2016

Defer Date:

27.12.2016

comments.NC
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69

:NC observed that only single copy of the application for the above has been
ived. NC decided to request CLA Delhi to one more set of document alongwith

pplication for considcration of the case.

case stands deferred to 27 .12.2016.

MANAKSIA
COMPANY

case stands deferred to 27 .12.2016.

Decision :NC observed that company's reply received and being sent to nipp. fne case deferred to
27.12.2016.

Party NameiSPIRAL EHL
ENGINEERING PRIVATE
LIMITED

RLA File

:05/24/040/00587/AM16/

4ヽeet No/Date:17/81-

ALC2/2016
15.11.2016

Lic.No/Date:0510398001

Date:
12.2016

: NC obscrved that MSME deflciency letter dated 12.07.2016 sent to fllHl fOllowed with

rcnlindcr datcd 02.11 2016.NC dccidcd tO a、 vait rcply ofthe flrm and defcr thc casc。

′
I｀hc casc stands defcrrcd t0 27.12.2016.

Party Name:SPIRAL EHL
ENGINEERING PRIVATE
LIMITED

Ｎａｍ
Ｍ‐Ｎ‐晦
ＡＬＵ

AM16/

AA has

the case.

Meet No/Datc:17/81‐ ALC2/2016
15.11.2016

Casc No.:30/5/81-AI"C2/2016  Party Namc:ELKAY

TELELINKS LTD.
Casc No.:30/5/81-AI"C2/2016  Party Namc:ELKAY        Mcct No/Date:17/81-    status:

TELELINKS LTD.        ALC2/2016         Deferred
15 11.2016

67 HQ Filc               RIッ A「 ilc Lic No/Date:0510397951   Defer Date:
:01/81/050/00063/AM17/       :o5/23/040/00513/AM16/        17.032016               15.11.2016

Mcct No/Date:17/81-     status:

Casc No.:22/5/81-Al′ C2/2016 Meet No/Date:17/8ト

HQ IlilC             RLA Filc
:O1/81/050/00055//ヽ M17/      :05/24/040/00588/AM16/ 21.032016

Status:
, Deferred

HQ Filc

LIMITED

RLA Filc

17

.Status:Deferred

Dcfcr Date:

27.122016

otOommco



Decision : NC obscrved that MSMII deficiency letter dated 12.07.2016 sent to firm followed

with rcminder dated 02.11.2016. NC decided to await reply of the firm and defer the case.

'['he case stands dcfcrrcd to 27.12.2016.

Case No.:44/14/81-

Al,C2/2016

Party Namc:MANASH
KUMAR PAUL

Mcet No/Date:17/81‐ : Deferred

HQ Filc             RLA Filc

70 :01/81/050/00295/AM17/     :02/24/040/00209/AM16/

Decision : -l-hc application for the above AA has been referred to MSME
decided to await their comments and defer the case.

'l'he oase stands defcrrcd to 27 .12.2016.

for comments. NC

'l'he case stands deferred lo 27 .12.2016.

う
ι

Casc No.:48/14/81-Al′ C2/2016 Party Name:NAT10NAL STEEL IMcct No/Date11 7/8卜
    Status:

AND AGRO INDUSTRIES    ALC2/2016         Dcferred
L′ I｀D,                15H2016LID,

RLA「 ileHQ「 ilC
:01/81/050/00299/AⅣ l17/        :56/24/040/00059/AM16/

Lic.No/Date:5610004874  Defer Datc:

29.032016              27122016

Decision : NC observed that MOS deficiency letter dated 07.10.2016 sent to firm seeking

ccrtain information. Firm has requested extension of time by six months. NC decided to allow

ion of time by one month and defer the case'cxtenslon ol lllnc Dy OnC I1loHし ll allu uじ IcIし11し しαOし o

´
I｀hc casc standS deferred to 27.12.2016.

′
I｀hc case stands dcfcrred to 27.12.2016.

ALC2/2016
15 i12016

Casc No.:47/14/81-ALC2/2016 Party Namc:NA′ 「 10NAL STEEL MectNo/Date:17/8卜     Status:
AND AGRO INDUSTRIES    ALC2/2016          Deferred

HQ File

:01/81/050/00298/AM17/

HQ Flle

:01/81/050/00040/AM17/

1ンTD,

RLA「 ile
:56/24/040/00058/AM16/

15.112016

Lic No/Date:5610004873  Dcfer Datc:
2903.2016              2712.2016

Nlcct No/Date:17/81‐       Status:

ALC2/2016           Deferred
15.112016

Lic.No/Datc:0410161766  Dcfcr Date:

0104.2016              27.122016

ENGINEERING rNDIA
PRIVATE LIMITED

RLA File
:04/24/040/00273/AM16/

Decision : NC observcd that the rcply of the company has been sent to MSME for comments'

NC decided to await their commcnts and defer the case'

18
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Casc No.:33/5/81-ALC2/2016 Party Name:DYNAMIC
CABLES PVT.LTD.

RLA F‖ e

:25/24/040/00002/AM17/

ALC2/2016
15 11 2016

Date:
.122016

Decision :NC observed that hard copy of the application alongwith documents not received.
NC decided to request RA to send two set of application alongwith documents for
consideration and defer the case.

'l'he case stands defcrrcd to 27 .12.2016.

^ Case No.:10/17/81-ALC2/2016

HQ File‐ロマ rne

75 
‐:0!/81/050/00345/AM17/

Date:
.12.2016

: The application for the above AA has been referred to MSME for comments. NC
to await their comments and defer the case.

'l'he case stands deferred to 27.12.2016.

Casc No.:19/14/81-ALC2/2016

RLA Filc               Lic.No/Datc:0210206609
:02/24/040/00211/AM16/       13.04.2016

Date:
.12.2016

,, Decision : NC decided to ask the firm submit the
1219312016-'fSW/77 dated I 5. I I .2016 as under :

l. Information in respect of Sl. No. 5 & I I of Standard D
Specific use of import items at Sl. No. 3 (Enamelled) & 4 ( Epoxy 2 Transparent) in the export
product and basis for their quantity.

t   織 日

Mcet No/Datc:17/81‐

Lic.No/Date:3410042077

05042016

Status:
Deferred

Approved

HQ File

:01/81/050/00066/AM17/

HQ File

:01/81/050/00270/AM17/

RLA FHc
:13/24/040/00056/AM16/

Decision : NC dccided to ratify the norms for the above AA on repeat basis as per DIPP
,,u comments vide I.Jo No. 1219312016-TSw76 dated I 5lr112016 as under :

l. Words " E.C. Grade like candy, berry, birch, birch cliff or barley" may be suffixed
with the description of import item

2. Quantity of import item may be allowed as applied for i.e. 33264 Kgs. as 1.05
Kgs./kg. content in the export item taking clue from SIONs C-l 189 & C-252 .

RA may suitable consequential action accordingly.

Ⅵ ″
,き 0■
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The case srands deferred to 27 .12.2016. ヨ

:01/81/050/00167/AM17/ :06/24/040/00003/AM17/

Decision : NC observed that hard copy of the application alongwith documents not received.
NC decided to request RA to send two set of application alongwith documents for

ion and defer the case.

case stands deferred to 27 .12.2016.
―
Ｉ
Ｊ

Case No。 :71/14/81¨ ALC2/2016 Party Name:TTP          Meet No/Datci1 7/81-    Status:
TECHNOLOGIES PRIVATE   ALC2/2016          Dcferrcd
lLIMITED               15.11.2016|し1lVI::しυ                     ID.11.ZU:0

HQ Fi!e                RLA File               Lic.No/Datc:0710109725  Dctr Datc:
:01/81/050/00322/AM17/       :07/24/040/00020/AM17/       27.042016              27.122016

Decision : NC observed that the application for the above AA has been sent to DIll for
comments. NC decided to await their comments and defcr the case.

The case stands deferred to 27.12.2016.

Mcet No/Datc:17/81-      Status:

ALC2/2016           Dcfcrrcd
15.112016

IHQ File                ‐RLA F‖ e                Lic.No/Datc:5610004891  Dcfcr Datc:
:01/81/050/00297/AM17/       :56/24/040/00004/AM17/       2904.2016              27122016

: NC observed that MOS deficiency letter dated 07.10.2016 sent to firm seeking
in information. Firm has requested extension of time by six months. NC decided to allow

xtension of time by one month and defer the case.

case stands deferred to 27 .12.2016.

Party Name:NATIONAL STEEL
AND AGRO INDUSTRIES

Case No.:4`/14/81-ALC2/2016

解
P

j:

Case No.:3/5/81-ALC2/2016   Party Name:JAIN METAL    Mcet No/Datc:17/81-
ROLLING MILLS,         ALC2/2016

15.112016

RLA File

:04/24/040/00008/AM17/
Lic.No/Date:0410161820  Dcfcr Datc:

19.042016 27.12.2016

HQ Filc

78 :01/81/050/00036/ANl17/

Decision : NC observed that the reply of the company has been sent to MSMIr for commcnts.
NC decided to await their comments and defer the case.

The case stands deferred to27.12.2016.

Case No.:3/8/81-AlンC2/2016 Party Name:INJECTOPLAST
PVT LTD

80

Party Name:VOITH HYDRO
PRIVATE LIMITED

Meet No/Datc:17/8ト

ALC2/2016
1511.2016

Status:
Deferred

20



Decision : NC observed that DHI sent to firm on 02.11.2016. NC decided to await reply
thc firm and defer the case.

'l'he case stands deferred to 27 .12.2016.

Casc No.:36/14/81‐ AI′ C2/2016

|

IHQ File

841:01/81/050/00216/AM17/

Party Name:JINDAL SAW
ALC2/2016
15.11.2016

HQ File

83 :01/81/050/00287/AM17/

RLA File

:05/23/040/00051/AM17/

Decision : NC obscrvcd that DIPP deficiency letter dated 04.10.2016 sent to firm. NC decided to
reminder to firm and defer the case.

case stands deferred to 27.12.2016.

Casc No.:1/11/81-AIッ C2/2016

Decision : NC observed that hard copy of the application for the above AA received and same is
being sent to DIPP for comments.

case stands deferred to 27 .12.2016.

: NC obscrvcd that DIPP dcncicncy lctter dated 04.10.2016 sent to flrm.NC decided to

reminder to firm and defer the case.

casc stands deferred to 27.12.2016.

:NC decided that case relates to DHI and same may be referred to them for comments and
the casc t0 27.12.2016.

Mcct No/Date:17/8トCase No.:24/14/81-ALC2/2016 Party Name:GRID INDIA
87                    PO、 vI〕 R CABIン ES PlンTD

HQ File RLA File Lic.No/Date:0510398416  Dcfer Date:

Status:
Deferred

Defer Date:
27.12.2016

Mcct No/Date:17/81‐

ALC2/2016
15112016

Casc No.:38/14/81-AI′ C2/2016 Party Name:KEIINDUSTRIES  Mcct No/Date:17/8ト
LIMITED               ALC2/2016

15 11.2016

Status:
Deferred

一
　

　

　

　

　

　

¨HQ File

:01/81/050/00289/AM17/
RLA File

:05/23/040/00069/AM17/
Lic.No/Date:0510398585  Defer Date:

24.052016               27.12.2016

Case No.:5/14/81-ALC2/2016  Party Namc:AMOD
STAMPINGS P LTD

HQ File

:01/81/050/00256/AM17/

N4ect No/Datc:17/81-      status:

ALC2/2016            Deferred
15.11 2016

Iンic.No/Date:3410042222  Defer DatclRLA Filc
:34/24/040/00016/AM17/ 31.05.2016 27.12.2016

郷



HQ Filc

:01/81/050/00275/AM17/

１

２

:NC decided to ask the firm submit the information as per DIPP
W/87 datcd 15.11.2016 as underi

Voltage rating of cables.
Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.
Requirement of PVC Resin/ Plasticizer and Filler, keeping in view that export items
do not contain any PVC Compound and that cables are XLPE insulated.
Net weight per KM of each Cable.
Material balancing viz. net content of each imported and indigenous input per KM of
export product.
Wastage claimed on each import items, if any.

νleet No/Datc:17/81-

ALC2/2016
15.112016

RLA Filc

:25/24/040/00009/Aヽ 417/

Lic.No/Datc:2510004524  Dcfc・ r Datc:

07.062016              27122016

Decision : The application for the above AA has been referred to MSME for comments. NC
ded to await their comments and defer the case.

The case stands deferred to 27 .12.2016.

Decision: NC observed that DIPP deficiency letter dated 04.10.2016 scnl to firm. NC

to send rerninder to flrnl and defer the case.

case stands deferred to 27 .12.2016.

“
ご新宙

「

ぜ壼
'ノ
官 L

《捕頴禦`鰭尋轟■0

Party Name:PON DY OXIDES
AND CHEMICALS LIMITED

Status:

I)efcrrcd

‐Case No.:39/14/81-ALC2/2016 Party Name:KEIINDUSTRIES  Mcet No/Date:17/81-    Status:
LIヽ41TED               Alン C2/2016           Dcfcrrcd

15.11.2016

1HQ File               RLA F‖ c              Lic.No/Datc:0510398739  Dcfer Datc:
:01/81/050/00290/AM17/       :05/23/040/00011/AM17/       07062016              27122016

■納常守:鋼
“ “

|‖

deferred to 27.12.2016.

Udソ00

COMPOSITES‐ lNDIA PVT  ALC2/2016
‐Case No.:40/14/81‐ ALC2/2016 Party Namc:KINECO KAMAN  Mect No/Date:17/8ト

|| LTD 15 11.2016

Status:
Deferred

Dcfer Date:

127.12.2016

MSME for

HQ File               RLA File               Lic No/Datc:1710006354

90 :01/81/050/00291/AM17/       :17/24/040/00032/AⅣ
l17/       09.06.2016

1Decision : NC observed that application for the abovc AA has bccn sent to

comments.NC decidcd to awaittheir commcnts and dcた rthe casc.
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Casc No.:7/14/81-Alフ C2/2016  Party Namc:ANGLO STEEL   Meet No/Date:17/81‐
PVT LTD,              ALC2/2016

15 11 2016

HQ「 ilC RLA Fllc Lic No/Date:0310805759

91 :O1/81/050/00258/AM17/        :03/94/040/00207/AM17/       28.062016

Dccision : NC obscrved that application for the above AA has bcen sent to

commcnts,NC decidcd to awaittheir comments and defcrthc case.

1｀he case stands dcfcrred to 27.12.2016.

Casc No.:59/14/81-A LC2/2016 Party Namc:POLYCAB WIRES Mcct No/Date:17/81‐
PVT.1ン TD               ALC2/2016

1511.2016

Status:

DeFerred  ‐

Defer Date: ‐
‐27.122016  1

MSME for.

Status:
Deferred

Casc No.:65/14/81-AIフ C2/2016 Party Name:SAINEST TUBES
PVT.1ンTD.,

93

HQ Filc

Approved

Lic.No/Date:0310805982

07.07.2016

Meet No/Date:17/8ト

IALC2/2016
15.11.2016

HQ Filc

:01/81/050/00310/AM17/
RLA File

:03/95/040/00275/AM17/

Decision : NC decided to ratiiy the norms for the abov. ea ur per DIPP Comments vide UO
No. 1219312016-TSW92 dated l5/tt/2016 as under :

l. Description,sizes,quantities andnetweight ofexportitems atSl.No. ltog under
the Advance Authorization may be specified as per enclosed Annexure.' 2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as
l.0l Kgs./Kg. content in the export items at Sl. No. I to 3, 5 &7 to9.

3. Quantity of import item at Sl. No. 2 i.e. Aluminium Ingot may be allowed as
1.01 Kgs./Kg. content in the export items at Sl. No. 2,4 & 6.

4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be
q) allowed as 1.05 kgs/kg content in the export items at Sl. No. I to 9.

5. Quantity of import item at Sl. No. 4 i.e. ZHFR Compound may be allowed as
1.05 kgs/kg content in the export items at Sl. No. 3. l

6. Quantity of import item at Sl .No. 5 i.e. PVC Resin may be allowed as 1.05 l

Kgs./Kg. content in the export items at Sl. No. 1,2, 4,5 & 7 to 9.
7. Quantity of import item at Sl. No.6 i.e. PVC Plasticizer may be allowed as 1.05 I

Kgs./Kg. content in the export items at Sl. No. l, Z, 4, 5 & 7 io 9. 
,, 8. Quantity of import item at Sl. No.7 i.e. Steel Wire Rod of relevant grade may be

allowed as 1.02 kgs/kg content in the export items at Sl. No. l, 3 to S A I n g. - 
l9. Quantityof importitematSl.No. Sviz.Zinclngots maybeallowed 4%oofweightof

Steel Wire Rod.
10. Quantity of import item at Sl. No. 9 i.e. Semi Conducting Compound may be

allowed as 1.05 kgs/kg content in the export items at Sl. No. + to 6. l

ll.Quantity of import item at Sl. No. l0 i.e. Copper Tape may be allowed as 1.01 l

Kgs./Kg.contentintheexportitematSl.No.4to6.

RA may suitable consequential action accordingly. l
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Otrcctiretc Gon.ral of Foralgn ftadaqrftEq ftiryP179pp6. of cornm.6
qP6 lgqqf</govt. ot lndla
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Lic.No/Date:0810138235  Defcr Datc:



|:01/81/050/00316/AM17/ :08/24/040/00100/AM17/ 07072016

: NC observed that DIPP deficiency letter dated 04.10.2016 sent to
to send reminder to firm and defer the case.

case stands deferred to 27 .12.2016.

The case stands defelTed to 27.12.2016.

27122016

NC■rm.

94

Case No。 :61/14/81-ALC2/2016  Party Name:PREMIER       Mcct No/Datc:17/8卜      Status:
INDUSTRIAL CORPORATION ALC2/2016          Deferrcd
LIMITED              15 H.2016

HQ File               RLA Filc              Lic.No/Datc:0310806067  Dcfcr Datc:
:01/81/050/00312/AM17/       :03/95/040/00883/AM16/        11 072016               27122016

Decision : NC observed that application for the above AA has becn sent to MSMII lbr
comments. NC decided to await their comments and dcf-cr the case.

No.:17/14/81-ALC2/2016

:01/81/050/00268/AM17/

Party Name:COSMO FERRITES Meet No/Date:17/8ト
ALC2/2016
15.11.2016

RLA F‖ e                Lic No/Datc:2210015521
:22/24/040/00020/AM17/        12.072016

Status:
Deferred

Defer Datc:

27.12.2016

: NC observed that application for the above AA has been sent to MSME for
NC decided to await their comments and defer the case.

case stands deferred to 27 .12.2016.

HQ Flle               RLA Filc
:01/81/050/00350/Aヽ 417/       :07/24/040/00078/AⅣ l17/

Lic.No/Datc:0710H0103  Defcr Datc:

15.07.2016               27122016

Decision : NC observed that hard copy of the application for the abovc AA has not bcen

received. NC decided to request RA concerned to forward two set of application alongwith

complete documents for consideration of the case.

The case stands deferred to 27 .12.2016.

Status:
Deferred

Lic.No/Datc:0310806422
20.07.2016

-1
Decision : NC observed that application for the above AA has been sent to MOS for

comments. NC decided to await their comments and defer the case.

譴   ・・

Party Name:BAOSTEELINDIA McctNo/Datc:17/8ト
COMPANY PRIVATE      ALC2/2016
LIMITED,                15.112016

:03/94/040/00282/AM17/

The case stands deferred to 27.12.2016.

f編懇III灘群=

LTD.,

６
フ

ALC2/2016
15.11.2016

Status:
DeferredPVToLTD
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Casc No.:75/14/81‐ AIン C2/2016 Party Namc:YASH METAL
IMPEX PVT.LTD

: NC observed that application for the above AA has been sent to MSME for
ments. NC decided to await their comments and defer the case.

case stands deferred to 27 .12.2016.

Casc No.:20/14/81-Al′ C2/2016

Case No.:3/17/81-ALC2/2016 Partv Name:FCI OEN        Mcct No/Datc:17/81-
CONNI]CTORS LIMITED    ALC2/2016

15 11 2016

NC decided to await their comments and defer the case.

case stands deferred to 27.12.2016.

Decision : NC observed that application for the above AA has been sent to MSME f,or

comments. NC decided to await their comments and defer the case.

Party Name:ANGLO STEEL
PVTIンTD,

HQ File

98 :01/81/050/00326/ANl17/

RLA File               Lic.No/Date:0310806426  Defer Datei
:03/95/040/00288/AM17/       120.07.2016              127.12.2016  .

HQ Filc

LIMITED

RLA Fllc

‐15.112016

Lic.No/Datc:5210041971  Defer Datc:

HQ Filc RLA Filc Lic.No/Date:1010059569

Status:

Deferred

Defcr Date:

27.12.2016

DeitY for

Mcct No/Date:17/81‐

ALC2/2016
15.11.2016

Status:
Deferred

RLA「 ilc
:03/94/040/00330/AM17/       02.08.2016

Lic.No/Datc:0310806780  Defer Datc:
27122016

25



case stands deferred to 27 .12.2016. 亘
No.:9/17/81-ALC2/2016 Party Name:PLANSEE INDIA

PERFORMANCE
TERIALS PVT LTD

Mect No/Date:17/8ト

ALC2/2016
15.11.2016

Iンic No/Date:0710H0196

02.082016

Status:

Dcferred

Dcた r Datc:

27122016

to forward the

HQ File              RLA Filc

103 :01/81/050/00344/AM17/       :07/24/040/00102/ANl17/

received, NC declded

一壼

Case No.:10/14/81‐ ALC2/2016

15.112016

Party Name:AUTO COMP
INDIA PVT.LTD

NIeet No/Datc:17/81-

ALC2/2016
15.11.2016

Lic No/Datc:0310806887
0508.2016

Decision: NC observed that DIPP deficiency letter dated 04.10.2016 sent to firm. NC
ided to send reminder to firm and defer the case.

case stands deferred to 27 .12.2016.
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Case No。 :49/14/81-ALC2/2016

HQ Filc

:01/81/050/00300/ANl17/

Meet No/Date:17/8卜      Status:
ALC2/2016           Deferrcd
1511.2016

16/AM17/0/003

Ｃ

・４

■̈

Ｕ^

Ｆ

ｙ

Ａ

の

Party Name:NSIL EXPORTS

RLA File             lン ic No/Datc:5610004970  Dcfcr Datc:
:56/24/040/00025/AN417/      08.08.2016               27122016

Decision : NC observed that MOS deficiency letter dated 07.10.2016
y has sought six month extension of time for completion

igation. NC decided to send reminder to firm and defer the case.

case stands deferred to 27 .12.2016-

sent to company.
of export-import

‐  ICase No.:50/14/81-ALC2/2016

107

LC2l20l6 Party Name:NSIL EXPORTS
ｄＳｔａｔｕｓ‥̈

…
Ⅲ

・
～
マ:TS:NGH

Ⅵ

『
1=礎∬F熙轟:概.。'lil輿 1:11買酬 :IIC

||||::||:|:|li:||||

26

Mcct No/Datc:17/81‐

AlンC2/2016
15.11.2016

104 :01/81/050/00261/AM17/       131/83/040/00046/AM17/       05.08.2016              27.122016

1  1Decision:NC observed that DeitY dated 12.09.2016 sent to flrm.NC dccidcd to scnd a



rion : NC observed that MOS deficiency letter dated 07 .10.2016 sent to firm seeking
n information. F-irm has requested extension of time by six months. NC decided to

low extension of time bv one month and defer the case.

case stands deferred to 27 .12.2016.

Case No.:12/17/81‐ ALC2/201` Party Name:TECHFAB(INDIA)Meet No/Date:17/8ト
INDUSTRIES LTD        ALC2/2016

15.11.2016

1■マ l¬ IC                KLA l・ HC               しlC INO/υ at

108 :01/81/050/00347/Aヽ
417/       :03/95/040/00349/ANl17/       08.082016

The case stands deferred to 27.12.2016.

'l'he case stands deferred r.o 27 .12.2016.

Casc No.:4/14/81-AIコ C2/2016  Party Namc:AHURA MAZDA  Mcct No/Date:17/81‐     Status:
MFG.CO PVT.LTD.      ALC2/2016          Deferred

15.11.2016

HQ「ile                 RLA Irilc                Lic.No/Datc:0310806959  Defcr Date:

109 :01/81/050/00255/AM17/       :03/94/040/00397/AⅣ
l17/       09.08.2016              27.12.2016

1)ccision : NC observcd that application for the above AA has been sent to MSME for

com mcnts.NC decidcd to awaittheir commcnts and deferthe case.

ic.No/Date:0310807001 Date:
.12.2016

110 :01/81/050/00303/AM17/     :03/95/040/00921/AM16/     10.08.2016

Dccision : NC observed that application for the abovc AA has been sent to

comments,NC dccidcd to awaittheir commcnts and deferthe case.

1｀ he case stands deferred to 27.12.2016.

MSME for

Case No.:56/14/81-

ALC2/2016

Lic No/Datc:0310807013

:03/95/040/00393/AN/117/      10082016

: NC decided to ratify the norms for the above AA as per DIPP Comments vide

No.12/93/2016-TSW/11l datcd 15/11/2016 as under:

l. Description, sizes, quantities and net weight of export items at Sl. No. 1 to 12

under the Advance Authorization may be specified as per enclosed Annexure.

HQ File

:01/81/050/00301/AM17/       :56/24/040/00024/AM17/       .08.082016

27.12.2016

Status:
Deferred

Case No.:52/14/81‐

ALC2/2016

HQ Filc

VヽIRIIS PVT LTD

RLA「 ilc

PartyName:POLYCAB MeetNo/Date:l7l8l'ALC2/2016 Approved



Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as

l.0l Kgs./Kg. content in the export items at Sl. No. 7,3, 6 to 12.

Quantity of import item at Sl. No. 2 i.e. Aluminium lngot may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. 2 & 11.

Quantity of import item at Sl. No. 3 i.e. LDPE Compound (Crosslinkable) may be

allowed as I .05 kgs/kg content in the export items at Sl. No. 2,3,9, 11&. 12.

Quantity of import item at Sl. No. 4 i.e. PVC Resin may be allowed as 1.05

Kgs./Kg. content in the export items at Sl. No.1 & 3 to 10.

6. Quantity of import item at Sl. No. 5 i.e. PVC Plasticizer may be allowed as 1.05

Kgs./Kg. content in the export items at Sl. No. 1 & 3 to 10.

Quantity of import item at Sl. No. 6 i.e. Steel Wire Rod of relevant grade may be

allowed as 1.02 kgs/kg content in the export items at Sl. No. l, 3, l0 & 12.

Quantity of import item at Sl. No. 7 viz. Zinc lngots may be allowed 4 Yo of weight
of Steel Wire Rod.

Quantity of import item at Sl. No. 8 i.e. Semi Conducting Compound may be

allowed as 1.05 kgs./kg. content in the export items at Sl. No. 2,ll & 12.
l0.Quantity of import item at Sl. No.9 i.e. Copper Tape may be allowed as l.0l

Kgs./Kg. content in the export item at Sl. No. 2,11 & 12.
ll.Quantity of import item at Sl. No. 10 i.e. ZHFR Compound may be allowed

1.05 kgs./kg. content in the export items at Sl. No. 1 & 12.
12. Quantity of import item at Sl. No. 11 i.e. Class Mica Tape may be allowed

1.02 Kgs./kg. content in the export items at Sl. No. 4 to 7 & 9.

RA may suitable consequential action accordingly.

2.

3.

4.

5.

7.

8.

9.

as

Meet No/Date:17/81-

ALC2/2016
15.11.2016

HQ Filc             RLA Filc            Lic No/Datc:0510399432

112 :O1/81/050/00217/AM17/     :05/24/040/00210/AM17/     11 08.2016

‐Decision:NC ooserVed that applicalon for the above AA has been sent
commcnts.NC decided to awaittheir comments and deferthe case.

.The case stands deferred to 27.12.2016.

‐Case No.:5/17/81‐ALC2/2016 Party Name:METAL PORT.

Case No.:2/11/81¨

ALC2/2016
Party Name:SIIARDA
MOTORINDS LTD

Mcet No/Datc:17/8ト

ALC2/2016
1511.2016

Lic.No/Datc:0310807066

1108.2016

above AA rcccived and

Status:

Dcfcrrcd

Dctr Datc:

27.12.2016

to MSME ibr

Status:

Dcferrcd

Defc・r Datc:

27122016

samc ls being

HQ Filc RLA Fllc
:01/81/050/00340/Aヽ 417/      :03/95/040/00394/AM17/

Decision : NC observed that application for the

referred to DIPP for comments.

The case stands defcrred to 27.12.2016.

Party Name:METAL PORT. Meet No/Date:17/81-

ALC2/2016
15.11.2016

Status:
Deferred

#
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HQ Filc

:01/81/050/00341/AM17/

RLA「 ile
i03/95/040/00407/AM17/

Lic.No/Date:0310807098
12.08.2016

Defer Datc:

127.12.2016

Case No.:15/14/81-AIフ C2/2016 Party Namc:CHANDAN STEEL
LIM ITED

HQ Filc              RLA Filc             lLic.No/Datc:0310807159  Defer Datc:

11く :01/81/050/00266/AM17/       :03/94/040/00417/AM17/       ■7.08.2016              27.12.2016

Decision : NC observed that application for the
referred to DIPP for comments.

'l'he case stands defcrred to 27 .12.2016.

above AA and same is being

115 :01/81/050/00266/AM17/       :03/94/040/00417/AM17/       
■7.08.2016              27.12.2016

Decision:NC observcd that application for the above AA referred to MOS for comments.

NC decidcd to awaittheir comments and deferthe case.

'l'he case stands deferred ro 27 .12.2016.

Case No。 :62/14/81-Alコ C2/2016

HQ「Hc                 RLA Ililc                Lic No/Date:0310807290  Defer Date:

116 :O1/81/050/00313/AM17/       :03/95/040/00166/Aヽ
417/       22.082016              27.122016

Decision : NC observed that DIPP deficiency letter dated 04.10.2016 sent to firm seeking

ccrtain information from the firm. NC decided to send a reminder and defer the case.

'lhe case stands defcrred to 27 .12.2016.

Casc No.:8/17/81-ALC2/2016  Party Namc:PLANISEE INDIA ‐Meet No/Date:17/8卜     Status:
HIGH PERFORMANCE     ALC2/2016          Deferred

Casc No.:8/17/81-ALC2/2016  Party Namc:PLANISEE INDIA ‐Meet No/Date:17/8卜     Status:
HIGH PERFORMANCE     'ALC2/2016          Deferred
MATERIALS PVT LTD     15 11.2016

HQ F‖ c                  RLA llile                 Lic No/Date:0710110309  Defcr Date:

117 :01/81/050/00343/AM17/       :07/24/040/00127/AM17/       12308.2016              27.122016

Decision : NC observed that application for the above AA has been sent to MSME for
comments. NC decided to await their comments and defer the case.

-l'he 
case slands def'crred to 27.12.2016.

The case stands defelTed to 27.12.2016.

Casc No.:3/14/81-AIJC2/2016  Party Name:AHURA MAZDA  Mcct No/Datc:17/8卜     Status:
MFG CO.PVT.LTD.      AL´ C2/2016           Deferred

15.11.2016

HQ IrilC               Rlン A Filc              Lic No/Date:0310807414  Dcfcr Datc:

118 :01/81/050/00254/ANl17/       :03/94/040/00462/AM17/       26.08.2016              2712.2016

Dccision : NC obscrved that application for thc abovc AA has becn sent to MSME for

comments.NC decided to awaitthcir comments and dcferthe case.

29

vll酪認
11li〔 ::打 1【i

_ギ11



Case No.:54/14/81-ALC2/2016 Party Name:POLYCAB WIRES Mcct No/Date:17/8ト

PVT LTD              ALC2/2016
15.112016

Approved

Approved

‐  ‐HQ File               RLA Flle Lic No/Datc:0310807398
1    :01/81/050/00305/AM17/       :o3/95/040/00220/AM17/       2608.2016

‐ Decision:NC decided tO ratify the norms for the abOve AA as pcr DIPP COmmcnts vide
UO No.12/93/2016-TSW/119 datcd 15/11/2016 as under:

1.  DescriptiOn,sizcs,quantities and net、 veight Of cxpOrt items at Sl.No. I tO 10 undcr
thc Advance AuthorizatiOn rnay be specifled as per enc10scd Anncxure.

2.Quanttty of import item at Sl.No.l i.e.COpper Wire Rod may bc aHowed as
l.01 Kgs./Kgo cOntent in the exportitcms at sI.No.lt0 82セ

10.
3.Quanthy Of import item at sI.No.2i.e.Aluminium lngOt may bc al10wed as
l.01 Kgs./Kgo cOntentin the exportitems at sI.No.6&9.

4.Quantity of import item at SIo No.3i.e.LDPE COmpound(CrOSSlinkable)may bc

aHowed as l.05 kgs/kg cOntentin the expOrtitems at SI.No. 1,28こ
6 to 10.

H9・ ♀::雌[しょ獣器i#稚ょp:‖胤s4」
.L.鴛
l).C°

mpOund may bc JЮ wcd益

6 Quattty O負mpon lem at sl.NQ51∵

J:,判 Ъ∬ lTJЮ
Wedtt L05KyK&

contentin the expOrtitems at SI.No.

7.Quantity of import item at SIo No.6 i.e.Pvc Plasticizer may be al10wed as l.o5

Kgs./Kg.contentin the exportitems at sI.No. l t0 3,5,68こ
8 to 10.

:: :III;ざ il::lill]ti∫|キllttlil∫
flel驚幌 :ltI:ll:ξ准 7屁

「
]甘

may bC

iz.Zinc lngots may be aHOwed 4 0/O of、 veight
of Steel Wire Rod.

10.Quantity Of impOrt item at SI.No.9i.co Semi COnducting COmpOund may bc

aHowed as l.o5kgs/kg cOntentin the expOrtitems at SIo No. 6.

11.Quantity Of impOrt item at Sl.No.lo i.e.COppcr Tape may bc a110wed as l.ol

Kgs./Kg.contentin the exportitem at sI.No.6.

12.Quantity of import itcm at Sl.No.H i.c.Lcad lngOt  may be a‖
Owcd as I.ol

Kgs./kg. cOntentin the exportitems at sI.No. 1.

RA rllay suitable consequential actiOn accOrdingly.

Case No.:55/14/81-ALC2/2016 Party Name:POLYCAB WIRES

PVT.LTD.

HQ Filc

:01/81/050/00306/AM17/
RLA File
:03/95/040/00429/AM17/

Mcct NO/Datc:17/8ト

ALC2/2016
15.11.2016

Lic.No/Date:0310807396
26.082016

‐  DecisiOn: NC decided tO ratify the norms for the abOve AA as pcr DIPP cOmmcnts vide
120 uo No.12/93/2016-TSW/120 dated 15/11/2016 as under:

l ' Description, sizes, quantities and net weight of export items at Sl. No. I to 9 under the
Advance Authorization may be specifiedis pe. enclosed Annexure.2. 9ytjty of import item at sl.No.t i.e. copper wire Rod may be allowed

- l.0l Kgs./Kg. content in the export items at Sl. No. 1 to 5 & 7 to 9.
3.Quantity of import item at SI.No.2i.e.Aluminium lngOt may be al10wed as
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I .01 Kgs./Kg. content in the export items at Sl. No. 2, 3 & 6.

Quantity of import item at Sl. No. 3 i.e. LDPE Compound (Crosslinkable) may be r

allowed as 1.05 kgs/kg content in the export items at Sl. No. I to 3 & 5to 9.

Quantity of import item at Sl. No.4 i.e. PVC Resin may be allowed as 1.05 Kgs./K,
content in the export items at Sl. No.1,3, 4, 6 &.9.
Quantity of import item at Sl. No. 5 i.e. PVC Plasticizer may be allowed rl

I .05 Kgs/Kg content in the export items at Sl. No. 1 , 3, 4, 6 & 9. l

Quantity of import item at Sl. No. 6 i.e. ZHFR Compound may be allowed as 
'

I .05 kgs/kg content in the export items at Sl. No. 5 & 7 .

Quantity of import item at Sl. No. 7 i.e. Steel Wire Rod of relevant grade may t,
allowed as 1.02 kgs/kg content in the export items at Sl. No. 1,5,6,7 &9.
Quantity of import item at S1. No. Sviz.Zinc Ingots may be allowed 4Yoof weight l
Steel Wire Rod.                                :
10.Quantity ofimport item at Sl.No.91.e.Semi Cond10ting COmpound may be a1lowedi

as l.05 kgs/kg contentin the exportitems at Sl.No。 2&6to 9.            :
H.Quandty of impo■ ■em tt Sl.No.10 i.eo Copper Tape may be dlowed i
l.OI Kgs./Kg.cOntentin the exportitcm at Sl.No.2&6to 9.              :

:

RA may sulabL consequential action accordingly.               :

4.

5.

6.

7.

8.

9.

Casc No.:7/17/81-Alシ C2/2016  Party Namc:METAL PORT   IMect No/Datc:17/8ト
ALC2/2016
15.11.2016

Status:
Deferred

IHQ File

121‐
:01/81/050/00342/AM17/

RLA File

:03/95/040/00443/AM17/
:Lic.No/Date:0310807446  1Defer Date:

130.08.2016               127.12.2016

Decision : NC observed that application for the above AA received and being referred
DIPP for comments.

'lhe casc stands defcrred to 27 .12.2016.

to l

IHQ Fllc

1221:01/81/050/00346/AM17/

‐RLA Filc

:25/24/040/00014/AM17/

Lic.No/Date:2510004655
130.08.2016

IStatus:      |

IDeferred  :

IDcfcr Date: :

127.12.2016  1

to MSME for

IStatus:     |

1)eferred   l

lDefer Date: |

127.12.2016  1

MSME for

Case No。 :11/17/81-ALC2/201` :Party Name:PONDY OXIDES iMeet No/Date:17/81¨
IAND CHEMICALS LIMITED iALC2/2016
1                            115.11.2016

Decision : NC obscrved that application for thc above AA has bccn sent

comments.NC dccidcd to awaittheir commcnts and deferthe case.

´
I｀he case stands deferred to 27.12.2016.

Casc No.:66/14/81-ALC2/2016 Party Namc:SHREE GANESH  IMcct No/Datel1 7/81-
METALS               ALC2/2016

15.11.2016

HQ Filc RLA Filc ILic.No/Date:3310030342
123.01/8r/0s0roo3r7rAM17r :33r24r040/00003/AMr7/ :02.09.2016

Decision : NC observed that application for the above AA has been sent to
comments. NC decided to await their comments and defer the case.
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The case stands deferred to 27 .12.2016.

Case No.:1/17/81-ALC2/201`

HQ Filc

124 :01/81/050/00336/Aヽ
417/

HQ File

1251:01/81/050/00337/AM17/

:Party Name:MOTHERSON   IMcetNo/Date:17/81-
iSUMISYSTEMS LIMITED   IALC2/2016
1                          ‐15.11.2016

RLA File

:05/24/040/00291/AM17/

Decision : NC observed that application for the above AA has bcen scnt to
comments. NC decided to await their comments and defer the case.

The case stands deferred to 27 .12.2016.

Case No.:2/l7l8l-ALC2l2Ol6 PartyName:BHARA1- HEAVY MeetNo/Date:l7l8l-
ELECTRICALS LIMITED ALC2I2OI6

15. t I .2016

RLA File
:11/24/040/00002/AM17/

Lic.No/Datc:0510399684
12.09.2016

Lic.No/Date:1110028230
22.09.2016

Status:

Deferred

Dcfer Date:

27.12.2016

MSME for

Status:

Deferred

‐Defer Datc:

27.12.2016

to DHI forDecision : NC observed that application for the above AA has bccrr sent
comments. NC decided to await their comments and dcfer the case.

The case stands deferred to 27 .12.2016.

Omine Agenda Meeting No。 17/81 dated 15。 11.2016

Case No.AR-502 M/S.CROMPTON GREAVES LIMITED
Meeting No.17/81 HQ File:01/81/50/00262/AM14/
Dated:¨ 15.11.2016 RLA File:03/94/040/01127/AM13
Subject:- Ratincation of Norrns in rcspect of AA No.0310746162 dated

21.08.2013.

Decision:NCobservedthatapplicationfortheabo,e
NC decided to await their comments and defer the case.

The case stands deferred to 27.12.2016.

Casc No.AR-503 MC COM INDUSTRIESfNDIA)PVTo LIMITEDM/S.
Meeting No.17/81 HQ File:01/81/50/416/AM14/DES― II
Dated:¨ 15.H.2016 RLA File:03/95/040/000615/AM14
Subject:- Ratiflcation Of norms in respect of AA No.0310756580 dated

01.11.2013.

Decision:NCobservedthatthereplyoftheco.pan
NC decided to await their comments and defer the case.

The case stands deferred to 27.12.2016.

Case No.AR‐ 504 M/S.MPP TECHNOLOGIES PVT.LIMITED
Mceting No.17/81 HQ File:01/81/50/141/AM09/DES― II
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Dated:¨ 15.H.2016 RLA File:07/24/040/00052/AM09

Subject:- Modincation of norins flxed in respect of AA No.0710057471 dated

19.05.2008.

Decision : NC observed thatthe Application for modification for norms in r/o of above AA has

bccn sent to DI II for comments. NC decided to await their comments and defer the case.

'fhc casc stands deferred to 27.12.2016.

Casc No.AR-505 M/S.TOSHIBA TRANSMISSION&DISTRIBUTION SYSTEMS
(INDIA)PRIVATE LIMITED

Mccting No.17/81 HQ Irile:O1/81/050/0013/AM15/DES¨ II

Datcd:… 15.H.2016 RIンA FHe:09/24/040/00533/AMi5

Subject:- Modincation of flxed norins in respect of AA No. 0910061536 dated

16.01.2015.

Decision : NC dccidcd to modify the norms for the above AA as per applicant's letter dated

I 8. 1 0.2016 (copy enclosed) as per DI Il recommendation.

RA concerned may take suitable consequential action accordingly.

Casc No.AR-506 M/S.SIEMENS LIMITED
Ⅳlceting No.17/81 HQ File:01/81/050/106/AM15/DES― II

Dated:― 15.1:.2016 RLA File:03/95/040/01013/AM14

Subject:- Request for modification of norms in respect of M/s. Siemens Limited
for AA No. 0310774805 dated 18.03.2014 i.e. empty weight under
advancc authorization as per statement.

Decision : NC observed that company has submitted the statement of actual empty weight
under advance authorization duly verified by the Chartered Engineer was forwarded to DHI for
comments. DHI has opined that a certificate from Central Excise/Custom as a proof of empty
weight may be accepted for modification norms for the above AA.

The case stands deferred to 27.12.2016

Case No.AR-507 M/S.MET TRADE(INDIA)LIMITED
McctinA No.17/81 HO File:01/81/050/00219/AM13/DES.H

Datcd:― 15.H.2016 RLA File:05/24/040/00168/AM13/

Subject:- Modiflcation/amendment of flxed norms in respect of AA No.
0510331816 dated 09.08.2012.

Decision : NC observed that the Application for modification for norms in r/o of above AA has

been sent to MSME for comments. NC decided to await their comments and defer the case.

'l'he case stands deferrcd lo 27 .12.2016.

Case No.AR-508 M/S.MC COM INDUSTRIES(INDIA)P、 lVATE LIMITED
Ⅳlccting No.17/81 HO FHc:O1/81/050/00073/AM14/DES.H
Datcd:-15.11.2016 RLA File:03/95/040/01054/AM13/

Subject:- Ratiflcation of norms in respect of AA No. 0310729610 dated
26.03.2013.
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Decision : NC observed that th"
been sent to MSME for comments. NC decided to await their comments and defer the case.

The case stands deferred t0 27.12.2016.

Case No.AR… 509 M/S.LM WIND POwER BLADES(INDIA PVT.Iン IMITED
Meeting No.17/81 HQ File:01/81/050/00080/AM16/
Dated:- 15.11.2016 RLA File:07/24/040/0043「ジスI石37

ΠxttOn of norms in respett of AA NO_o710107924面
25.03.2015.

Decision : NC observed that t
been sent to C&PC for comments. Nc decided to await their comments and defer the case.

The case stands defemed to 27.12.2016.

Casc No.AR-510 M/S.LM WIND POwЁ 更百EK5Eζπll画51天5可蒸両
｀.LIMITED

Meeting No. l7l81

…

1/81/050/
Dated:_ 15.II.2016

/

FixatiOn Of nOrms in respect Of AA Nご
~~万
薫薫涵覆画面面

25.03.2015.
Decision:NC obs,γ ed that the ApplicatiOn fOr modiicatiOn fOr norms in r/0 0fabOve AA has
been senttO c&Pc fOr cOmrnents.NC decided tO awaittheir cOmrnents and deferthe case.

The case stands deferre d to 27 .12.2016.

Case No.AR-5H M/S.TosHIBA TRANSMIssloN &DISTRIBUTloN SYSTEMS
(TNDIA) PRIVATE LIMITED

Meeting No. I 7/81 File:01/81/050/00333/AM16/
Datcd:―  15.11.2016 3Lハ File:09/2

扮喘蹴IPnofoxednonnshrespectOfAANo.0910062658 dated
Decision : NC dec
25.10.2016 (copy enclosed) u, p.i DHI recommendation.

RA concerned may take suitable uential action accordin

Clase No. AR-5 l2 M/S.TosHIBA TRANSMIssION &DISTRIBUTioN SYSTEMS
INDIA) PRIVATE LIMITED

Meeting No. l7i8l File:01/81/050/00252/AM16/
Dated:_15.11.2016 RLA File:09/24/040/00H1/AM16/

Modification of fi*"
05.06.201 5.

Decision : NC d
25.10.2016(copy enclosed) u, p"i DHI recommendation.

RA concerned may take suitable uential action accordi

Case No. AR-513
万
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Meeting No.17/81 HQ Filc:01/81/050/00296/AⅣl10/

Datcd:-15.11.2016 RLA File:05/23/040/00092/AM10/

Subject: Modiflcation of ratifled norms in respect of AA No.0510252108 dated

09.11.2009.

Decision : NC observed that the Application for modification for norms in r/o of above AA has

been sent to DHI for comments. NC decided to await their comments and defer the case.

The case stands deferred to 27 .12.2016.

Casc No.AR-514 M/S.ASSOCIATED CABLES PRIVATE LIMITED
Mceting No. 17/81 HO File:01/81/050/00504/AM15/

Datcd:-15.‖ .2016 RLA File:03/94/040/00630/AM15/

Subject:- Modiflcation of Яxcd norrlls in respect of AA No. 0310790115 dated

10.10.2014.

Decision : NC decided to modify the norrns for the above AA as per DIPP Comments vide UO

No.1219312016-TSW5l4-A/R dated l511112016 as under :

1. As exports were made prior to ratification of norms by the Norms Committee and net
weight of export items and content of imported inputs have been indicated in Shipping
Bills , for the purpose of redemption, description of export items may be restored as per

Advance Authorization.

2. Net weight of export products may be corrected as under:

SI.

No.

Net Export
Weight
(Kes.)

SI.

No.
Net Export
Weight
(Kgs.)

Ｓ‐
．
Ｎ。

Net Export

Weight

(Kgs.)

Ｓ‐．、
Net Export

Weight

(Kgs.)

l 7796。 2 9 4353.5 17 447.2 25 4622.3
つ
４ 750.1 10 2267.1 18 488.9 26 l176.2

3 246.6 1880.6 19 1123.9 27 809.7

4 11230.2 つ
乙 3810 20 782.1 28 7139.8

5 13193.3 13 5355.7 21 2H.3 29 13896.5

6 4506.3 14 15491.4 22 373.9

7 2482.8 15 3011.1 23 737.9

8 3400.2 16 78.2 24 1260.5

RA may suitable consequential action accordingly.

Case No.AR-515 M/S.PERMA‐ PIPE INDIA PRIVATE LIMITED,GANDHIDHAM―
KUTCH.

Mccting No.17/81 HO Filc:01/81/171/633/AM16/DES.H

Dated:― 15.11.2016 KASEZ File No.37/24/040/00002/AM13/

Subiect:- Fixation of norrns in respect of AA No.3710001977 datcd 16.08.2012.

D"cisio" : t.{C observed that DIPP has sought certain information from the firm as vide

deficiency letter dated 4.10.2016. NC decided to remind the firm and defer the case.

'l'he case stands deferred to 27 .12.2016.
/
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Case No.AR-516 M/S.ALSTOM INDIA LIMITED
Meeting No.17/81 HQ File:O1/81/050/00261/AM16/DES.I1/
Dated:-15.‖ .2016 RLA File:03/94/040/00278/AM16/
Subject: Ratiflcation of Norms of Advance Authorization No.0310797468 dated

21.07.2015.

Decision: NC observed that DHI has sought certain information from the firm. NC decided to
await reply of the firm and defer the case.

The case stands deferred to 27 .12.2016.

Casc No.AR-517 M/S.ALSTOM PROJECTSINDIA LIMITED
Meeting No.17/81 HQ File:O1/81/050/00460/AM12/DES.H/
Dated:― 15.11.2016 RLA File:03/94/040/00910/AM12/
Subject: Modiflcation of norms flxed in respect of Advancc Authorization No.

0310677472 dated 18.01.2012.

Decision: NC decided to modify the norms for the above AA as per DI-ll comments vide LJO
No. 3(50)/2012 dated 14. I 0.2016 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No.AR-518 M/S.ALSTOM INDIA LIMITED
Meeting No.17/81 HQ File No.:01/81/050/00345/AM16/DES― I1/
Dated:-15.H.2016 RLA File No.:34/24/040/00162/AM16/

Sub.lect: Ratincation Of norills in rcspcct of advancc authorizatio1l No.

3410041508 dated 14.09.2015.

Decision:NCobservedthattheApplicationformodificationfo,,,,o,m
been sent to DHI for comments. NC decided to await their comments and deler the case.

The case stands deferred to 27.12.2016.

Case No.AR-519 M/S.BILCARE LIMITED
Meeting NO.17/81 HQ File:01/81/050/00619/AM15/DES― I1/
Dated:-15.H.2016 RLA Filc:31/83/040/00228/AM15/
Sub.iect: Ratiflcation Of norms in respcct Of advancc authorization

3110065219 dated 20.01.2015。
No.

Decision: NC observed that the Application f
been sent to DIPP for comments. NC decided to await their comments and defer the case.

The case stands deferred to 27.12.2016.

Casc No.AR-520 M/S.KALPATARU POWER TRANSMISS10N LIMITED
Meeting No.17/81 16/DES― I1/
Dated:-15.H.2016 RLA File No.:KASEZ/100%EOU/11/131/04-05/Vo卜

1/

Subject: Request for revision of fixed w?stage no.ms
Decision:NC observed that site vish report was sOught form thc Rcgional MsME,Ahmedabad.

They sought certain documents fronn the company.NC decided to await repo■ ofthe Regional
MSME,Ahmcdabad and defcrthe case.
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'fhe case stands deferred to 27 .12.2016.

Casc No.AR-521 M/S.ANGLO STEEL PVT.LIMITED
Meeting No.17/81 HO File:01/81/050/00185/AM16/

Datcd:-15.‖ .2016 RLA Filc:03/94/040/00165/AM16/

Subject: Modincation of ratifled norms in respect of Advance Authorization No.

0310796525 dated 09.06.2015.

Decision: NC decided to maintain Status Quo lor the above AA as per advise Representative

MSME, present in thc meeting.

ILA may take suitable consequential action accordingly.

Case No.AR-522 M/S.ANGLO STEEL PVT.LIMITED
Meeting No.17/81 HO Filё :O1/81/050/00184/AM16/

Datcd:― 15.H.2016 RL′ A File:03/94/040/00173/AM16/

Subject: ModincatiOn of ratifled llorms in respect of Advance Authorization No.

0310796526 dated 09.06.2015.

Decision: NC decided to maintain Status Quo for the above AA as per advise Representative

MSME present in the meeting.

I{A may take suitable consequential action accordingly.

Case No.AR-523 M/S.ANGLO STEEL PVToLIMITED
Meeting No.17/81 HO File:O1/81/050/00186/AM16/

Dated:― 15.H.2016 RLA Filc:03/94/040/00182/AM16/

Sub.iect: Ⅳlodiication of ratifled norms in respect of Advance Authorization No.

0310796527 dated 09.06.2015.

Dccision:NC dccided to maintain Status QuO fOr the above AA as per advise Represcntativc

MSNIE prcscntin thc meeting.

RA may take suitable consequential action accordi

Case No.AR-524 M/S.GRAVI″ I｀A INDIA LIヽ 41TED
Meeting No. 17/81 HQ File:01/81/050/00382/AM14/

Dated:¨ 15.‖ .2016 RLA Filc:13/24/040/00042/AM14/

Subject: Ratiflcation of nolHIs in respect of Advance Authorization No.

1310045543 dated 30.12.2013.

D*i.ir* l\rc 
"bser*d 

that the Application for the above AA has been sent to MSME for

comments. NC decided to await their comments and defer the case.

'l'he case stands deferred to 27 .12.2016.

Case No.AR-525 M/S.GRAVI′ I｀A INDIA LIMITED
Meeting No.17/81 HO File No.:01/81/050/00296/AM16/DES― I1/

Dated:-15.11.2016 RLA File No.:13/24/040/00003/AM16/

S LrLrj ect: Ratiflcation ofNorms ofAdvance Authorization No.1310047857 dated

06.05.2015。

Application for the above AA has been sent to MSME for
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comments. NC decided to await their comments and defer the case.

The case stands deferred to 27.12.2016.

Casc Noo AR-526 M/S. MAN INDUSTRIES (INDIA) LIMITED
Meeting No. l7l81 HQ File No: 01/81/050/00018/AM I 1/DES.lll
Dated:-15.‖ .2016 RLA File No:03/95/040/00020/AMI1/
Subject: Modification of fixed norrns in respect of advance authorization no.

03 I 057 I 458 dated 27 .04.2010.
Decision: NC observed that the application for the above AA has been sent to DIPP for
comments. DIPP has requested for old record for examination of the case. NC decided to
forward the same to DIPP and defer the case.

The case stands deferred to 27 .12.2016.

Case No.AR‐ 527 M/S. MAN INDUSTRIES (INDIA) LIMITED
Meeting No. l7l81 HQ File No: 01/81/050/00039/AMl l/DES.ll/
Dated:- 15.ll.2016 RLA File No:03/95/040/00102/AM11/
Subject: Modification of fixed norms in respect of AA No. 0310575282 dated

20.0s.2010.
Decision: NC observed that the application for the above AA has been sent to DlPp for
comments. DIPP has requested for old record for examination of the case. NC decided to
forward the same to DIPP and defer the case.

The case stands deferred to 27 .12.2016.

Case No.AR-528 M/S. MAN INDUS'|RIES (INDIA) LIMll'[rt)
Meetins No. l7l81 HQ File No: 0l/81/050/00020/AM I 1/DES.ttl
Dated:-15.11.2016 RLA Filc No:03/95/040/00053/AMl1/
Subject: Modification of fixed noffns in respect of advance authoriiation no.

03 I 057 I 777 dated 28.04.2010.
Decision:NCobservedthattheapplicationforth
comments. DIPP has requested for old record for examination of the case. NC decided to
forward the same to DIPP and defer the case.

The case stands deferred to 27.12.2016.

Case No.AR-529 M/S. MOLEX (INDIA) PRIVATE LIMITED
Meeting No. l7l81 HQ File No: 0l/81/0501002601 AMO9/DES-il/
Dated:-15.11.2016 RLA File No:07/24/040/00171/AM09/
Subject: Modification of fixed norms

07 I 005841 5 dated 09.07.2008.
in respect of advance authorization no.

Decision: NC observed that the Application
comments. NC decided to await their comments and defer the case.

The case stands deferred to 27.12.2016.

Casc No.AR-5 M/S.TTP TECHNOLOGIES PRIVATE LIMITED

ffi-.,mm.:*dff.,
VINOO (UMAR XASHVAP

f'l*ler errmtq Ef.7;a1 orffuffiFo'ciOn trtda OrvelOFmcna Ottacar
!.Iitvl d{rtrl,{ .{\t|rnli}{ltsl?, -

D'.,'Laorr!! O.nr.nt ol Farrton Tr.a.
4rl.rts{l Eltlt lrrr.[all uf €lrr[rrcrrrr
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MeetinA No.17/81 HO File:01/81/050/00451/AM16/

Dated:― 15.H.2016 RIンA File:07/24/040/00334/AM16/

Subject: Modiflcation of ratifled norms in respect of Advance Authorization No.

0710109260 dated 13.01.2016.

Decision: NC decided to modify thc norms for the above AA as per DHI recommendation as

undcr :

i. Import Item S.No.1 to l6 as pcr SION C-274.
ii. Impoft ltem S.No. 17 @ 2% of the weight of the steel to be welded under SION C-1647 .

iii. Import Item S.No.18 @2% of the IrOB value of export as Misc. Item of SION C-1647.
iv. Import Item S.No.l9 as per Gcneral Policy for Packing Material.

RA may take subsequcnt consequential action accordingly.

Casc No.AR-531 M/S.TTP′ I｀ 1〕CHNOlンOGIES PRIVATE lン IMITED
McctinR No.17/81 HO Filc:O1/81/050/00450/AM16/

Datcd:¨  15.II.2016 RLA Filc:07/24/040/00322/AM16/

Subjcct: Modiflcation of ratifled norms in respect of Advance Authorization No.

0710109189 dated 22.12.2015.

Dccision: NC decided to modify thc norms for the above AA as per DHI recommendation as

undcr :

i. Import Item S.No.l to 16 as per SION C-274.
ii. Import Item S.No.11 @2% of the weight of the steel to be welded under SION C-1647.

iii. Import Item S.No.1S @2% of the FOB value of export as Misc. Item of SION C-1647.
iv. Import ltem S.No.l9 as per Gcneral Policy for Packing Material.

RA may take subsequent consequential action accordingly.

Casc No.AR-532 M/S.TTP TECHNOLOCIES PRIVATE LIMITED
MeetinR No.17/81 HQ Filc:O1/81/050/00183/AMl1/

Datcd:‐ 15.‖ .2016 RLA File:07/24/040/00121/AMl1/

Subjcct: Modiflcation of ratiflcd norrns in rcspect of Advancc Authorization No.

0710072965 datcd 15.07.2010.

Decision: NC observed that comments offered by DHI needs further examination and details.

Accordingly, NC decided to defer the case.

'l'hc casc stands deferrcd to 27 .12.2016.

Casc No.AR-533 M/S.MANDEEP CABLE PRIVATE LIMITED
McctinA No.17/81 HQ Filc No.O1/81/050/00421/AM13/DES.H/

Dated:-15.H.2016 RLA File:05/24/040/00297/AM13/

Subject: Ratiflcation of nolHis in rcspect of Advance Authorization No.

0510339368 dated 23.11.2012.

Decision: NC decided to ratify the norms for the above AA as per DIPP Comments vide UO

No.1219312016-TS-W/533-A/R dated l5ll112016 as under :

As requested by the firm, Advance Authorisation may be ratified on repeat basis as under as

per their Advance Authorization No. 0510388013 dated 02.06.2014 ratified in NC meeting

Ⅵ悩 ぬ
sgtficr f€u/BALJI-r E tNeH

sq qBrRqlrqt frqvr qrqr<
OGuv Olretor g.mral ol Fmlon Tado
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znFrc;q frrqF7E)rta. of commorce

aTrIE €@tr</Govt. ot lndlc
g:ti'.I rf.r-t, q1[ ftfc€t

Lraiocr Elhawan. New oo,hl 鍾  :
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No. 8/81 dated 12.07.2016:

(i) ,,30 V, HDPE Insulated, MPPO Jacketted" may suffixed with dcscription of cxport itcm.

(ii) Net Weight of export items may be specified as I 9l 22 Kgs'

iiiil euantity of import item at Sl. No. I may be allowed as 6052 Kgs. as 1.01 kgs./Kg.

content in the exPort item.
(iv) Quantity of import item at Sl. No. 2 may be allowed as 180 Kgs. on nct to nct basis as

claimed by the firm.
(v) Quantity of import item at Sl. No. 3

content in the export item
may be allowed as 3100 Kgs. as 1.05 kgs./Kg.

(vi) Quantity of import item at Sl. No. 4 may be allowed as

export item as claimed by the firm.
1.02 Kgs./kg. content in the

RA may suitable uential action accordin

υヽS.MANDEEP CABLE PRIVATE LIMITEDCase No.AR-534
File No:01/81/050/00465/AM15/DES.H/No. 17/81

RLA File No:05/24/040/00333/AM15/Dated:-15.11.2016

Ratifrcation bf norms in respect of Advance Authorization No.

0510391808 dated 29.10.2014.

ormsfortheaboveAAasperDIPPCommentsvideI.Jo
No.1219312016-TSW/534-A/R dated l5llll20l6 as under :

, 1,.

,1, ,'., ,. As requested.by the firm, Advance Authorisation may be ratified on repeat basis as

under as per their Advance Authorization No. 0510388013 dated 02.06.2014 ratificd in

NC meeting No. 8/81 dated 12.07 .2016:

(i) "30 V, HDPE Insulated, MPPO Jacketted" may suffixed with description ol- cxport

item.
(ii) Net Weight of export items may be specified as I 9l 22 Kgs.
(iii) Quantity of import item at Sl. No. 1 may be allowed as 6052 Kgs. as l.0l kgs./Kg.

content in the expon item.
(iv) Quantity of import item at Sl. No. 2 may be allowed as 180 Kgs. on net to nct basis

as claimed by the firm.
(v) Quantityofimportitem atSl.No.3maybeallowedas3100Kgs. as l.05kgs./Kg.

content in the export item
(vi) Quantity of import item at Sl. No. 4 may be allowed as 1.02 Kgs./kg. content in thc

export item as claimed by the firm.

RA may suitable uential action accordingl

Case No.AR-535 M/S.TOSHIBA 」Su′ TuRBINE AND Gl〕 NERATOR PRIVATIう
LIMITED

Mecting No. 17/81 HO File No:01/81/050/00279/AM15/DES.H/

Dated:- 15.ll.2016 RLA File No:04/21/040/00423/AM14/

Subject: Ratiflcation of nolllls in reSpect of Advance Authorization No.

0410153542 dated 24.12.2013.
plication for the above AA has been sent to DHI for

′ 。
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comments. NC decided to await their comments and defer the case.

'fhc case stands deferred to 27 .12.2016.

Case No.AR-536 M/S.TOSHIBA TRANSMISSION&DISTRIBUTION SYSTEMS
(INDIA)PRIVATE LIMITED

McctinA No.17/81 HQ File:O1/81/050/00676/AM15/DES.H/
I)atcd:-15.11.2016 RLA File:09/24/040/00620/AM15/

Subjcct: Modincation of ratined norms in respect of Advance Authorization No.

0910061604 dated ll.02.2015.

Decision: NC decided to modify the norms for the above AA as per applicant's letter dated
25.10.2016(copy enclosed) and DHI recommendation.

RA may take subsequent consequential action accordingly.

Date: 05.12.2016
Placc:New Delhi

η
(Baljit Singh)

Deputy Director General Foreign Trade

…
― ′
BALJeT●

`NOH

ud簿巌 L話誡 :日

(Vinod Kumar Kashyap)
Foreign Trade Development O踊 cer

Ⅵ識 駅 脚 ″

∫
II罫

正電:ilill菫
[IIIt

41



-r6G'tt'2o/e
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 1511112016 -Case No. 68/14181 ( N'Us STI-Sanoh India Ltd.) (Advance
Authorization No. 5610004516 dated 12.01.2015)

Advance Authorisation may be ratified as under:

Word "Relevant" may be prefixed & word "strips" with the suffixed with the

description of import item and its quantity may be allowed as applied for i.e. 63 MT as

1.05 Kgs../Kg. content in the export product after taking clue from SION C-I887.

Norms committee may take a view

/多 ~
(S.K.Jain)

Development Officer

~L´  ・・

′r,,′ ′レ :も

Norms Committee Ⅱ
DIPP No.12/93/2016¨ TSヽア/15
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Uayog Bhsw;n. New Deltrl

dated 15/11/2016
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TOSHIBA
Leading lnnovation )) 誌 、

ゝ
(

Ref:Π DI/ADV NC/ltaly 2/2016-17

Dated:18102016

The Director General of Foreign Trade,

DES― ||, Udyog Bhawan,

NEW DELHI‐ 110011
:EC:0913023256

Dear Sir′

Sub:Request to ratify Norms― Reg

Ref l)Advance Licence No.0910062214 dated 18.06.2015

2)JT DGFT F‖e No 09/24/040/00110/AM16

3)DGF「,Dd‖ 臓le No.:01ノ 81ノ050/00214/AM.16
ネホ*

Toshiba Transmission& Distribution
systems(:ndia)PVt Ltd.
Rudraram,Patancheru Mandal,Medak DistHct
Telangana,Pin:502329,lndia
Phone:+914030712222,Fax:+914030712245
Website:― toshiba― ttdi com
CIN:U40108TG2013PTC088501

Further to our letter dated 15-09-2016,.wherein we have submitted actual net consumptions duly

certified by Jurisdictional Central Excise Authorities, we now request you to ratify the case as

mentioned below:

レ  A‖ ow Net Quantities as per actual consumptions which are mentioned in Certificate issued

by Jurisdictional Central Excise Authorities.

レ A‖ o、v Wastages oflmportitem No l′ 3′ 4〔晏5 on repeat basis of Advance AuthOrisation No

0910045982 dated 21-03-2011

Allow Wastage of lmport item No.2 - @ 1% based on SION C-1.

Allow CIF value of lmport items No. 6 & 7 - 2/o of FOB value as per SION C - L647

(Miscella neous ltems)

Allow lmport item Sl No. 8 - 16 which are components on net-to-net basis as per condition

GN-4 for Engineering Products.

Please rajfy the case as menJoned above

Yours
for T ransmission & Distribution Systems (lndia) Private Limited

ER‐PROCUREMENT

C.C.: Shri K K Tiwari, lndustrialAdviser, Dept. of Heavy lndustry, Udyog Bhawan, New Delhi.

｀
A′ 嗜ヽ′ん  _ 焼 ん肌一 ハ

'1" I 16.



DepartIElent of lndustrial Policy`&Promotion

(TSW)

NC PIleeting dated 15/11/2016-Case No.33/14/81(Ⅳ 1/S Jay Bhawani ⅣIetal lndustries)

(Advance Authorization No。 0310800212 dated 10。 11.2015)

Firm may be asked to submit the following information:

l. Difference in export products namely, "Copper Wire Bar and Copper Rods" with
import item (Copper Wire Rods 8mm) supported by manufacturing operations

involved.

Norms committee may take a view

Norms Committee II
DIPP No.12/93/2016‐ TSW/24 dated 15/11/2016

ffi< grqe rF ot
VINOO KI'MAR KASHYAP

ft? mrrr r.trEr{ sfffi{l
r oicrqa Tted. c)evcloPm-61 Ollrca'

f ilitr artrrt r qt tl:t.lttt({a
Ot..ctorelo Garcrrl .l f o..r!6 fttda
orliit-p ftlll'ul r.'trr. .', cl'ilr"i''cc'

.{.r\tl ar.t.t. .d l-{-.'lt
Ltcly-gl- Elns -,in. l..w C)'lh'

/ン 諦 」 c
(S.K.Jain)

Development Offlcer
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tu,
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 15 11112016- Case No. 45114181 (M/s Montex Glass Fibre Ind. Pvt.
Limited) (Advance Authorization No. 0310801944 dated 21.01.2016)

Advance Authorisation may be ratified on repeat basis as under as per their
Advance Authorization No. 0310791833 dated 09.12.2014 ratified in NC meeting
No. 8/81 dated 28.07.2015:

1. Quantity of export product may also be specified as 365855 Sq. Mtrs. in
addition to its weight.

2. Quantity of import item at Sl. No. I may be allowed as 40275 Kgs.
inclusive of a wastage of 5.30 % .

Quantity of import item at Sl. No. 2 may be allowed as 18675 Kgs.
(300000 Sq. Mtrs.) inclusive of a wastage of 4.51 Yo.

Quantity of import item at Sl. No. 3 may be allowed within 2% of FOB
value of exports.

Quantity of import item at Sl. No. 4 may be allowed as 14100 Kgs. on net
to net basis as claimed by the firm

Norms committee may take a view

つ
Ｊ

4.

5.

-/ -T-:- r lftttlt-t -(S.K.Jain) (
Development Officer

Norms Committee Ⅱ
DIPP No.12/93/2016-TSヽ //39 dated 15/11/2016
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Departllllent of lndustrial Policy`&Promotion

(TSW)

NC IⅥeeting dated 15/11/2016… Case No.6/2/81(M/s Dynamic Cables Pvto Limited)

(Advance Authorization No。 1310048136 dated 24.02.2016)

Advance authorization may be ratified as under:

l. Net weight of 1370 Kgs., 1650 Kgs.,2620 Kgs.,3912 &27321Kgs. may be specified
with quantities of export items at Sl. No. 1 to 5 respectively.

2. Quantities of import item at Sl. No 1,3, 5 & 7 viz. Alumimium Ingots may be
allowed as applied for i.e. 860 Kgs., 1032 Kgs., 1892 Kgs. & 3028 Kgs. respectively
on net to net basis in export items at Sl. No. I to 4 respectively as claimed by the firm.

3. Quantity of import items at Sl. No. 9 viz. Alumimium Ingots may be allowed as
1101 Kgs. on net to net basis in export item at Sl. No. 5 as claimed by the firm.

4. Quantities of import items at Sl. No 2, 4, 6,8 & l0 viz. XLPE Compound may be
allowed as applied for i.e. 510 Kgs., 618 Kgs., 728 Kgs., 884 Kgs. & 2667 Kgs.
respectively on net to net basis in export items at Sl. No. I to 5 respectively as claimed
by the firm.

5. Quantity of import item at Sl. No. 11 viz. Copper Rod may be allowed as applied
for i.e. 2177I Kgs. on net to net basis in export item at Sl. No. 5.

6. Quantity of import item at Sl. No 12 viz. PVC Compound may be allowed as applied
for i.e. 1782 Kgs. on net to net basis in export item at Sl. No. 5.

Norms committee may take a view

54

く舗Fひ 6
Development Offlcer

Norms Committee Ⅱ
DIPP No.12/93/2016-TSW/54   datcd 15/11/2016
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ギ丑手πぁκDepartIIlent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated l5tlll20l6 - Case No. 7/2/81 (M/s Dynamic Cables Pvt. Limited)
(Advance Authorization No. 1310048137 dated 24.02.2016)

Advance authorization may be ratified as under:

1. Words " Aluminium Conductor, PVC Sheathed" may be suffixed with the description

of export items at Sl. No. I to 4.

2. Net weight of 53.606 MT, 193.521 MT, 113.222 MT & 64.097 MT, may be

specified with quantities of export items at S1. No. 1 to 4 respectively.

3. Quantity of import item at S1. No I may be allowed as 28583 Kgs. as 1.01 Kgs./Kg'

content in export item at Sl. No. 1

4. Quantities oi import items at Sl. No 2 & 3 may be allowed as 9427 Kgs. &
16385 Kgs. respectively as 1.02 Kgs./Kg. content in export item at Sl. No. 1 as

claimed by the firm.
5. Quantities of import items at Sl. No. 4, 5 &. 6 may be allowed as applied for i.e.

8OZ4g.g2 Kgs.,i6206.59 Kgs. & 45552.64 Kgs. respectively being less than the net

content in export item at Sl. No. 2.

6. Quantities of import items at Sl. No. 7 &.9 may be allowed as applied for i.e.

61402.89 Kgs. & 32468.01 Kgs. respectively on net to net basis in export item at

Sl. No. 3.

7. Quantity of import item at Sl. No 8 may be allowed as 19339 Kgs. as

1.02 Kgs./Kg. content in export item at Sl. No. 3 as claimed by the firm.

8. Quantities oi import items at Sl. No. 10, 11 & 12 may be allowed as applied for i.e.

38476.5 Kgs. , 1093 633 Kgs. & 14666.11 Kgs. respectively on net to net basis in

export item at Sl. No. 4.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/93/2016-TSW/55 dated 15/11/2016

VINOD Kヒ′

“

iAR KASHYAP
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(S.K.Jain)
Development Officer
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`ろ′5_ノノ″20/乙
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 1511112016 - Case No. 1611418l (M/s Codina
Limited) (Advance Authorization No.0410161697 dated 10.03.20f 6)

Metalic private

Advance Authorisation may be ratified as under :

1. Word "of relevant dia and grade" may be suffrxed with the description of
import item and its quantity may be allowed as 18850 Kgs. as l.02Kgs./Kg.
content in export item.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/93/2016-TSW/63 datcd 15/11/2016

野

/ニ メ 行 了l,,,じ 'こ
(S.K.Jain)

Development Officer
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Departlllent of lndustrial Policy“ L Promotion

(TSW)

7ご

ノG卜″-2。′ζ

NC htteeting dated 15/11/2016… Case No。 19/14/81(R4/S Eastern Copperヽ 江rgo Co.Pvt.

Ltd。)(Advance Authorization No。 0210206609 dated 13.04.2016)

Advance Authorization may be ratified as under on repeat basis:

1. Words " E.c. Grade like candy, berry, birch, birch cliff or barley" may be

suffixed with the description of import item

2. Quantity of import item may be allowed as applied for i.e. 33264 Kgs. as

t.OS fgs.ffg. cbntent in the export item taking clue from SIONs C-l189 &

c-252.

Norms committee may take a view
-/ 

-+--
(S.K.Jain)

Development Officer

Norms Committee Ⅱ
DIPP No.12/93/2016-TSW/76 dated 15/11/2016
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Departlllent of lndustrial Policy:覧 Promotion

(TSW)

NC Rdeeting dated 15/11/2016‐ Case No。 9/14/81(M/s Asta lndia Pr市 ate Limited)

(Advance Authorization No.3410042077 dated 18。
04.2016)

Fillll rnay be asked to submit thc following details:

1. Inforlnation in respect of Sl. No. 5 &  11  0f Standard Deflciency

Fomat.
2.Speciflc use of import items at Sl.No.3(Enamelled)& 4(Epoxy 2
Transperent)in the export product and basis for their quantity.

Norlns committee may take a view

Norms Committee Ⅱ
DIPP No.12/93/2016‐ TSW/77 datcd 15/11/2016

―
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(So K.Jain)
Development Ofrlcer
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Departl■ent of lndustrial Policy`&Promotion

(TSW)

NC ⅣIceting dated 15/11/2016-Case No.24/14/81(Ⅳ 1/S Grid lndia Power Cables Pvt.

LiⅡlited)(Advance Authorization No。 0510398727 dated 03.06.2016)

Fillll rnay be asked to Subnlit the fo1lowing information:

1. Voltage rating of cables.

2. DetaiGd calculations for the requirement of each raw material, export product

wise supported by the Cross sectional diagram of the cable/Buyers data sheet.

3. Requirement of iVC Resin/ Plasticizer and Filler, keeping in vi11 that export

items do not contain any PVC Compound and that cables are XLPE insulated'

Net weight per KM of each Cable.

Materiaf baiancing viz. netcontent of each imported and indigenous input per KM

of export Product.
6. Wastage claimed on each import items, if any'

Norms committee maY take a view

４

５

87
ご

´
′ダ|′′′レlc

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 12193 12016-TSW/87 dated 15/11/2016
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DepartIIlent of lndustrial Policy“ L Promotion

(TSW)

NC Meeting dated l5lllt20l6- Case No. 59/14181 (iWs Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310805982 dated 07 -07.2016)

Advance Authorisation may be ratified as under:

l. Description, sizes, quantities and net weight of export items at Sl. No. 1 to 9 under

the Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. 1 to 3, 5 & 1 to 9.

3. Quantity of import item at Sl. No. 2 r.e. Aluminium Ingot may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. 2,4 & 6.

4. euantiiy of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be

allowed as 1.05 kgs/kg content in the export items at Sl. No. 1 to 9.

5. euantity of import iiem at Sl. No. 4 i.e. ZHFR Compound may be allowed as

1.05 kgs/kg content in the export items at Sl. No. 3.

6. euantity oi import item at Sl .No. 5 i.e. PVC Resin may be allowed as 1.05 Kgs'/Kg.

content in the export items at S1. No.1, 2, 4, 5 & I to 9.

7. Quantity of impbrt item at Sl. No.6 i.e. PVC Plasticizer may be allowed as 1.05

Kgs./Kg. content in the export items at Sl. No. I ,2,4,5 &'7 to 9'

8. euantity of import item at Sl. No. 7 i.e. Steel Wire Rod of relevant grade may be

allowed as 1 .02 kgs/kg content in the export items at S1. No. 1, 3 to 5 & 7 to 9 -

g. Quantity of import item at Sl. No. 8 viz. Zinc lngots may be allowed 4 o/o of weight of

Steel Wire Rod.
10. Quantity of import item at Sl. No. 9 i.e. Semi Conducting Compound may be allowed

as 1.05 kgs/kg content in the export items at Sl. No. 4 to 6'

1 I . Quantity of import item at Sl. No. 10 i.e. Copper Tape may be allowed as 1 .01 Kgs./Kg.

content in the export item at Sl. No. 4 to 6.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/93/2016-TSW/92 dated 15/11/2016

/´ 殆 許じ′く
(S.K.Jain)

Development Officer

r電 一
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Departlnent of lndustrial Policyこ 髭Promotion

(TSW)

NC Meeting dated 15tlll20l6- Case No. 56/14181 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 03f0807013 dated 10.08.2016)

Advance Authorisation may be ratified as under:

l. Description, sizes, quantities and net weight of export items at S1. No. I to 12 under

the Advance Authorization may be specified as per enclosed Annexure.

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as

1 .01 Kgs./Kg. content in the export items at Sl. No. l, 3, 6 to 12.

3. Quantiiy of import item at Sl. No. 2 i.e. Aluminium Ingot may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. 2 & ll.
4. euantiiy of import item at S1. No. 3 i.e. LDPE Compound( Crosslinkable) may be

allowed as 1.05 kgs/kg content in the export items at Sl. No. 2,3,9,ll& 12.

5. Quantity of import itern at Sl. No. 4 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.

content in the export items at Sl. No.l & 3 to 10.

6. Quantity of impbrt item at S1. No. 5 i.e. PVC Plasticizer may be allowed as 1.05

Kgs./Kg. content in the export items at Sl. No. 1 & 3 to 10.

7. Quantity of import item at Sl. No. 6 i.e. Steel Wire Rod of relevant grade may be

allowed as 1.02 kgslkg content in the export items at Sl. No. l, 3, l0 & 12.

8. Quantity of import item at Sl. No. 7 viz. Zinc Ingots may be allowed 4 o/o of weight of
Steel Wire Rod.

g. Quantity of import item at Sl. No. 8 i.e. Semi Conducting Compound may be allowed

as 1.05 kgs./kg. content in the export items at S1. No. 2, ll &' 12'

10. Quantity of import item at Sl. No. 9 i.e. Copper Tape may be allowed as 1.01 Kgs./Kg.

content in the export item at Sl. No. 2,ll &.12.
11. Quantity of import item at Sl. No. 10 i.e. ZHFR Compound

1.05 kgs.lkg. content in the export items at Sl. No. 1 &. 12'

l2.Quantity of import item at Sl. No. 11 i.e. Glass Mica Tape

1.02 Kgs./kg. content in the export items at Sl. No. 4 to 7 & 9'

Norms committee maY take a view

may be allowed as

may be allowed as

(S.Ko Jain)
Development Offlcer

Norms Colllmittee II

DIPP No.12/93/2016-TSW/111 dated 15/11/2016
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EXPORTITEM LIST
ADVANCE AUTHORISAT10N F LE N0 0319510401003931AM17

ADVANCE AUTHORISAT10N N0 0310807013 DT 10 08 2016
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DepartIIlent of lndustrial Policyど &PromotiOn

(TSW)

NC Rdeeting dated 15/11/2016‐ Case No.54/14/81(Ms POlycab Wires Pvt.Liコ
nited)

(Advance Authorization No。 0310807398 dated 26.08.2016)

Advance Authorisation inay be ratifled as under:

L ]::|【

::il::lril』 131111il″ :」
1:lぶ

:1彙

ht °f Cxportitems at Sl.N(} l to 10 under
2 Quanthy Of impo■ ■em tt ЫoNQl Lよ

dd∬
翼
ettTel:Fe:岬 .be allowed“

1.01 Kgs./Kg.content in thc export itcllns at Sl.No.lto 8だ 財10.

3.Quantity Of import item at Sl.No.2i.e.Aluminium lngOt may be a1lowcd as
l.01 Kgs./Kgo contentin the exportitems at Sl.No.6&9.

4.Quantity Of import item at Sl.No.3i.e.LDPE Compound(CrOSSlinkable)may be
allowed as l.05 kgs/kg contentin the exportitems at Sl.No. 1,2ゼ

%6 to 10.

5.Quantity Of import item at Sl.No.4i.e.ZHFR Compound may be allowed as
l.05 kgs/kg contentin the exportitems at Sl.No. 7.

6.Quantity Ofimport item at Sl.No.5i.e.PVC Resin may be a1lowed as l.05 Kgs./Kg.
contentin the cxportitems at Sl.No.ltol,fttflL:l:3trmaybCa1lowedas   l.05

:盤獅熙]熱。J雛
雄嘱鷲勝舞w榊a1lowcd as l.02 kgs/kg contentin the ex:

9.Quantity of import item at Sl.No.8 viz.

Steel Wire Rod.

10.Quantity ofimport item at Sl.No.9i.c.Semi Conducting Compound may be allowed
as l.05 kgs/kg contentin the exportitems at Sl.No. 6.

H.Quantity ofimportitem at Sl.No.10i.eo Coppcr Tapc may be alloWed as l.01 Kgsノ
Kg.

contentin the exportitem at Sl.No.6.

12.Quantity Ofimport item at Sl.No.1l i.e.Lcad lngot may be allowed as l.01 Kgs./kg.

content in the exportitems at Sl.No. 1.

Norms committee maY take a view

′′9

′《ブr/ノフοノ
`

丁董諄セ

Norms Committee II
DIPP No. 12193 12016-TSW/1 1 9 datcd 15/11/2016

(S.K.Jain)
Development Officer
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EXPORTITEM LIST
ADVANCE AUTHOR SAT ON FILE N0 03/95/04111002201AM17

ADVANOE AUTHORISAT10N NO'0310807398 DT 26 08 2016.

22●AM 17 xls

Sr No SZe&Spe Of Cabbs Q,(MTRS) Total Cab e wt

(MetC10nsl

0著 コ

1 Copper Cond XLPE lnsualed Lead,P・
yc sheahed Armoured Cabbs1 2 4/

3 Core X420 Sq MM 3500 26530

2 Copoer Cond. XLPE lnsulated Cu Tape PVC Sheathed Unarmoured Cables 1 2 1(V.

12CoЮ X25Sq MM 3500 1925

3 CopDer Cond. PVC lnsulated Unarmoured Cables upto 750 V.

l Co「eX120Sq MM 0570

4 Stranded Round Compacted Copper Conduclor
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19 Co「 eX25Sq MM 500 0745
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505 4 Core X120 Sq MM 1848
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4 Core X4 Sq MM 0375

5 Core X25 Sq MM 10∞ 0530

4CoreX46Sq MM 500 0820

13879

Copper Cond Co、 ered wh Semi Conductng compound XLPElnsubled Cu Wre Sceened wllh CU Tape MDPEinner
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l Core X 240 Sq MM(36A0

l Core X 240 Sq MM(12(υ ) 15538

7577 35839

7 Copper Cond XLPE lnsubled ZHFR Shealhed Armou「 ed Cabbs1 2 KV

3 Core X15 Sq MM 24003

4 Core X25 Sq MM 19200

3CoЮ X15Sq MM 30000 8100  ・ 1ヽ

704 5 Core X 2 5釣 MM 1 201Xl 5100

7 Co「 eX25Sq MM 3001X 14850

141000

8 Copper Cond XLPE nsu ated PVC Sheahed Armoured Cabbs 1 2 KV

19CoreX25Sq MM 4000 5140

802 3 0ore X25 Sq MM 12000 4020   。

803 5 Core X25 Sq MM 6000 2484

804 7 Core X25 Sq MM 210∞ 10185

43000 21829

9 劇umnum Cond XLPE nsulaled PVC Sheathed Armoured Cabtts Fo「 1100V

35 Core X50 Sq MM 10110 1212

35 Core X 35 Sq MM 1003 0960

3 Co「e X50Sq MM 3000 3162
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” 17084

906 t∩ハro X 100ヽ l MM
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ハ
υ
ハ
υ
公
υ 5.760

35 Core X70 Sq MM
2000 3190

909 35 Core X 300 Sq MM 4000 20280

910 4 Core X10 Sq MM 3000 2.190

4 Core X16 Sq MM 5000 3305

4 Core X 70 Sq MM 2000
公
υ
И
十

913 4 Core X 95 Sq MM 2000 5.630

914 3 Core X 10 Sq.MM 1000 0602

51000 109.645

Cooper Cond XLPE lnsulaled PVC Sheathed Armoured Cables Forl100 V.

1001 2 Core X 2 5 Sq,MM 13000 5278

Ａ
υ 3 Core X4 Sq.MM 3000 1500

ｎ
υ 5 Core X 25 Sq MM

ｎ
υ 1968

1004 7 Core X1 5 So MM 1125

1005 3 Core X 95 Sq.MM 1000 4510

10.06 4 Core X4 Sq.MM 1.440

1007 5 Core X 2.5Sq MM 4000 1.656

ｎ
υ 19 Core X25 Sq MM 5000 5340

1009 7 Core X l.5Sq MM 5500 2063

41000 24.880

TOTAL
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Departlllent of lndustrial Policy“ &PromotiOn

(TSW)

NC Meeting dated lsnlt20l6- Case No. 55/14181 (Nffs Polycab Wires Pvt. Limited)

(Advance Authorization No. 0310807396 dated 26.08.20f 6)

Advance Authorisation may be ratified as under:

l. Description, sizes, quantities and net weight of export items at S1. No. 1 to 9 under

the Advance Authorization may be specified as per enclosed Annexure'

2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. 1 to 5 & 7 to 9-

3. Quantity of import item at Sl. No. 2 i.e. Aluminium Ingot may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. 2, 3 & 6.

4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be

allowed as 1.05 kgs/kg content in the export items at S1. No. 1 to 3 & 5to 9.

5. Quantity of import item at Sl. No.4 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.
content in the export items at Sl. No. 1, 3, 4, 6 & 9.

6. Quantity of import item at Sl. No. 5 i.e. PVC Plasticizer may be allowed as

1.05 Kgs./Kg. content in the export items at Sl. No. 1,3,4,6 8.9.
7. Quantity of import item at Sl. No. 6 i.e. ZHFR Compound may be allowed as

1.05 kgs/kg content in the export items at Sl. No. 5 & 7 .

8. Quantity of import item at Sl. No. 7 i.e. Steel Wire Rod of relevant grade may be

allowed as 1.02 kgs/kg content in the export items at S1. No. 1,5,6,7 &9.
9. Quantity of import item at Sl. No. 8 viz. Zinc Ingots may be allowed 4 o/o of weight of

Steel Wire Rod.
10. Quantity of import item at Sl. No. 9 i.e. Semi Conducting Compound may be allowed

as 1.05 kgs/kg content in the export items at Sl. No. 2 & 6 to 9.

ll.Quantity of import item at Sl. No. 10 i.e. Copper Tape may be allowed as

1.01 Kgs./Kg. content in the export item at S1. No. 2 & 6 to 9.

Norms committee may take a view

′

オ

l

(S.K.Jain)
Development Officer

|ダ 1ヽ り2″ |`

Norms Committee II
DIPP No.12/93/2016-TSW/120 datcd 15/11/2016
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S12e&type Of Cables Qtv(MTRS) TotalCable wt
(Metrictons)

vtNOO

翻
騨 1
…

1 coooo Cond*tot XLpe lnsulated PVC Sheathed At!9!I9!!3!19:-!?-Iy-
101 3 Core X95Sq MM

6000 23フ 60

102 3 CoreX 95Sq MM
11880

3 CoreX95Sq MM
3000 11880

104 5 CoreX 95Sq MM 2000 13580

105 5 CoreX95Sq MM 2000 13580

5 CoreX 95So MM 2000

107 3 CoreX 16So MM
0904

18800 89164

2
Aluminium Condlcior Covered with Semi Cond. ComPound XLPE lnsulated CU Wire

Screened with Cu Tape MDPE Sheathed Unarmoured Cables ll KV

201 3 core x 95 sq.MM ( 3x1 core x 9s SQ MM)TrlpElQqlg 1フ 880

202 3 Core X 95Sq.MM (3X1Core X 95 SQ M M) Triplex Cable 6000 17880

203 3 Core X 300 Sq.MM ( 3X1 Core X 300 sQ MM) Triplex !qq!g 23805

16500 59565

3 coooer Conductor XLPE lnsulated PVC Sheathed Al. Wire Armoured Cables 1'2 KV

l Core X 50Sq Mヽ И 2000 1220

l Core X 120Sq MM 3000

l Core X 240Sq MM 8070

304 l Core X 400 Sq MM 3000 12780

l Core X 240Sq MM 3000 8070

l Core X 400Sq MM 3000 12780

307 l Core X 400 Sq MM 2000 8520

lCoreX 95Sq MM 6800 8024

25800

4 Copper Conductor PVC Insulated Unarmoure! l!1q!!!lp!qEqf
401 lCoreX 4Sq MM 140000 6440

402 l CoreX 6Sq MM 35000 2275

403 l Core X 10Sq MM 43000 4フ 30

l CoreX 16Sq MM 53000 8745

l Core X 25Sq Mヽ 4 2000 0510

lCoe X35So MM 2000 0690

407 l CoreX 15So MM 420000 8400

408 l CoreX 25Sq MM 350000 112011

409 lCoreX 70Sq MM 23900 15894

1068900 58884

5 Copper Conducto「 XLPEInsulated ZHFR Sheathed Armoured Cables 1 2 Kヽ ′

501 S CoreX6Sq MM 20000

12 Core X2 5Sq MM 20000 17200

4 Core X 4 Sqヽ ИヽИ 36000 17784

2 Core X6Sq MM 18000 8028

12 CoreX 2 5Sq MM 20000 17200

506 4 Core X4Sq MM 51000 25194

2 Core X6Sq MM 18000

508 S CoreX 6Sq MM 20000 15.600 'rrr

12 Core X2 5Sq MM 10000 8600

5 Core X 50 Sqヽ ИM 2000 7S60

508 3 CoreX35Sq MM 10000 19000

509 5 CoreX 50Sq MM 2000 7560

227000 167354

6
Aluminium cOnductor Covered with SemL Cond CompOund XLPEInsulated Cu rape
pVC Sheathed A「 moured Cables ll KV

601 3 CoreX 95Sq MM 3000 14070

602 3 Core X 185Sq MM 29205

7500 43275

7 copper conductor covered with semi. cond. compound XLPE Insulated cLl. Tape zHFR sheathed Armoured cables 11 KV

フ01 3 Core X 185 Sq MM 2250 22275

702 3 Core X 95 Sq、 ИM 3000 19200

5250 41475

‐
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429 AM 17 xls

8
C.lJ Cond. Covered with Semi. Cond, Compound XLPE lnsulated Cu Wire Screened with Cu Tape Poly.Al Laminate lnner

irnDE 
^, 'i6r 

qhoatherl I lnarmoured Cables 18/30 (36) KV'

850 3230

剛一　
一　９
copper Conductor COVered with Semi Cond Compound XLPElnsulated Cu Tape PVC

Sheathed Armou"ed Cables ll Kヽ 4

剛一嘘
3 Core X 120 Sq M咀

1000 7410

2000 14820

3000 22230

TOTAL
1373600 548751

11/11/2016
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Leading lnnovation >> 蠣 `

Ref:Π DI/ADV NC/ltaly 1/2016‐ 17

Dated:18102016

The Director General of Foreign Trade,

DES― lし UdYOg Bhawan,
NEW DELH:‐ 110011
:EC:0913023256

Toshiba Transmission& Distribution
Systems(india)PVt Ltd
Rudraram,Patancheru Mandal,Medak Distnct
Telangana,Pin1 502329,India
Phone:+914030712222,Fax:+914030712245
websnel_toshiba‐ ttdLcom
CIN:U40108TG2043PTC088501

ヽ
  ′

ネ

Dear Sir′

Sub:Request to review/Modify norms ratified by NC― Reg・

Ref  l)Advance Licence No.0910061536 dated 16.01.2015

2)JT DGFT F‖ e No 09/24/040/00533/AM15

3)DGFT,Delhi F‖ e No.:01ノ81′050/00013ノAM.16
4)NC Meeting no 1/81 Dated:17.04.2015 ‐ Case No:13′ 1ノ81-ALC2/2015

*中 *

Further to ourletter dated 15‐ 09-2016,wherein we have submitted actuai net consumptions duly

tertried by Junsdic■ Onal Central Exc`e Authonjes′ we now request you tO ratlfy the case as

mentioned below:

nnptions which are mentioned in Certificate issued

S

l&5 on repeat basis Of Advance Authorisation No

l%based on S10N C-1

& 7 ‐ 2% of FOB value as per S!ON C-1647

1components on net―to― net basis as per condition

Please rajfy the case as mentioned above

Yours fa
for T Transmission & Distribution Systems (tndia) private Iimited

ER―PROCUREMENT

CC:

ゝ

Shri K K Tiwari, lndustrial Adviser, Dept. of Heavy tndustry, Udyog Bhawan, New Delhi.

t_M(b"ゥLし1ん 午 ト
‐
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tS - rr-2e/d

Ref:TTD1/ADV NC/Ch‖e/2016-17

Datedi25 10 2016

The DirectOr Genera1 0f Foreign Trade,

DES― ll, UdVOg Bhawan,

NEW DELHl‐ 110011

'lEC:0913023256

Dear Sir,

Toshiba Transmission & Distribution
Systems (lndia) Pvt. Ltd.
Rudraram, Patancheru Mandal, Medak District
Telangana, Pin: 502329, lndia
Phone: +91 40 30712222. Fax: +91 40 307'12245
Website: www.toshiba-ttdi.com
CIN: U40108TG201 3PTC088501'

st翻 憫

4.09.2015

1麟:鎮¥譜晏補郡I鞣肺Ⅷ ll徽言樅
referred caSe as mentioned be10W:

ヘ

Arow Net euantities based on actual consumptions as certified by Jurisdictional central

Excise Authorities.

Allow wastage of lmport item No 1 @ 7% based on SION C - 323'

Allow Wastage of lmport item No' 2 & 3 - @ 1% based on SION C-1'

Allow Wastages of lmPort item No' 4, 5 & 6 on repeat basis of Advance Authorisation No'

0910045982 dated 21-03-2011'

Allow lmptrt item Sl No. 7 -19 which are comPonents on net-to-net basis as per condition

GN-4 for Engineering Products'

Please ratify the case as mentioned above'

&DiSt‖ bution Systems ilndia)PriVate Limited

C C I Shri K K Tlwari,lndustrial AdviSer′
Dept of Heavv:ndustry,UdvOg 3hawan,New Delhi.

€ TAo- )E3-t7

Yours

u評 謡 層

/`
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Ret TTDI/ADV NC/Peru/2016-17

Dated:25102016

The DireCtor General of Foreign Trade,

DES― ||, UdvOg Bhawan,

NEW DELH:‐ 1■0011
1EC:0913023256

Dear Sir,

Toshiba Transmission & Distribution
Systems (lndia) Pvt. Ltd.
Rudraram, Patancheru Mandal, l\.4edak District
Telangana, Pin: 502329, lndia
Phone: +91 40 30712222, Fax: +9'l 40 30712245
Website: www.toshiba-ttdi.com
CIN: U401 08TG201 3PTC088501

譜IW:滉品憲

`鮒

R掘器:∫lt“
“
Юa節3

2)JT DGFT File No 09/24/040/00111/AM16

3)Your File N6:01/81/050/0025晨 /AM.16

ヽ
・
八
十

Further to our letter dated 13-02-2016, wherein we have submitted all required documents and

requested to review / modify norms. We now request you to ratify the referred case as mentioned

below:

C orro* Net euantities based on actual consumptions as certified by Jurisdictional central

/ Excise Authorities.
I

I > nllo* w"rtages of lmport item No. 1, 3, 4 & 5 on repeat basis of Advance Authorisation No.

I osroo+sgaz dated 21-03-2011.
Irl
I > Allow Wastase of lmport item No 2 - @ 1% based on SION C-1' ;

i

| > ntto* lmport item Sl No. 6 & 7 which are components on net-to-net basis as per condition

\ gN-q for Engineering Products.

Please ratify the case as mentioned above.

Yours faithfully
Transmission & Distribution systems (lndia) Private Limited

繰
Sr

C.C.; Shri K K Tiwari, lndustrial Adviser, Dept. of Heavy lndustry, Udyog Bhawan, New Delhi'
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l5tllt20l6 - Case No. A/R-514 (lWs Associated Cables Pvt.
Limited.) (Advance Authorization No. 0310790115 dated 10.10.2014)

Norms may be modified as under:

1. As exports were made prior to ratification of norms by the Norms Committee and net

weight of export items and content of imported inputs have been indicated in
Shipping Bills , for the purpose of redemption, description of export items may be

restored as per Advance Authorization.

2. Net weight of export products may be corrected as under:

Sl.

No.

Net Export

Weight

(Kgs。 )

Sl.

No.

Net Export

Wcight

(Kgs.)

Sl.

No.

Net Export

Weight

(Kgs.)

Sl.

No.

Net Export

Weight

(Kgs.)

1 7796.2 9 4353.5 17 447.2 25 4622.3

2 750.1 10 2267.1 18 488.9 26 1176.2

3 246.6 1880.6 19 1123.9 27 809。 7

4 11230.2 う
乙 3810 20 782.1 28 7139.8

5 13193.3 13 5355.7 21 211.3 29 13896.5

6 4506.3 14 15491.4 22 373.9

7 2482.8 15 3011.1 23 737.9

8 3400.2 16 78.2 24 1260.5

Norms committee may take a view

Norms Colllmittee II

DIPP No.12/93/2016-TSW/514-A/R

…

理 空 生 耳 ]凛
H

薫 議 脚 ぶ驚漉高∴橘・

datcd 15/11/2016
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Department of Heavv lndustrv

hR-srt

---/-s l'2o/e

sub: Ratification of AA No.310677 472 dated tg.L.zoLz M/s Alstom Ltd.
Ref: o7/81/so/460/AM-tzlDES.il/33 dated 517 /zlt6

The quantity of lnput/S.No1 cRNGo Coil was inadvertently mentioned as
26.3 MT in place of 263 MT at 27 /N.

2. The same may be corrected to read as 263 MT .:. .* ,t :r,- :

3. This issue with the approvalof JS.

Dv.DGFT. DES.lt

F.No.3(s0)/2012 dated t4/ to/20t6

.K. Tiwari)

14.10.2016

_ e0_



Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated lsllllz0l6 - Case No. A/R-533 (lUs Mandeep Cable Pvt. Limited)

(Advance Authorization No. 05 I 0339368 dated 23.11'2012)

As requested by the firm, Advance Authorisation may be ratified on repeat basis as

under u, i., their Advance Authorization No. 0510388013 dated 02.06.2014 ratified in

NC meeting No. 8/81 dated 12.07.2016:

(i) "30 V, HDPE Insulated, MPPO Jacketted" may suffixed with
description of export item.

(ii) Net Weight of export items may be specified as 19122 Kgs.

(iii) Quantity of import item at sl. No. I may be allowed as 6052 Kgs. as

1.01 kgs./Kg. content in the export item.
(iv) Quantity of import item at Sl. No. 2 may be allowed as 180 Kgs. on

net to net basis as claimed by the firm.
(v) Quantity of import item at Sl. No. 3 may be allowed as 3100 Kgs. as

1.05 kgs./Kg. content in the export item
(vi) Quantity of import item at Sl. No. 4 may be allowed as 1.02 Kgs./kg.

content in the export item as claimed by the firm.

Norms committee may take a view

化 iplぃこ
Development Offlcer

Norms Committee II
DIPP No.12/93/2016¨ TSW/533-A/R datcd 15/11/2016
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Department of Industrial Policy & Promotion
Tq^t/-2 o/1

(rsw)

NC Meeting dated l5tlll20l6 - Case No. A/R-534 (M/s Mandeep Cable Pvt. Limited)

(Advance Authorization No. 0510391808 dated 29-10.2014)

As requested by the firm, Advance Authorisation may be ratified on repeat basis as

under ur f"r their Advance Authorization No. 0510388013 dated 02.06.2014 ratified in

NC meeting No. 8/81 dated 12.07.2016:

(D "30 V, HDPE Insulated, MPPO Jacketted" may suffixed with
description of export item.

(ii) Net Weight of export items may be specified as 19122 Kgs.
(iii) Quantity of import item at Sl. No. 1 may be allowed as 6052 Kgs. as

1.01 kgs./Kg. content in the export item.
(iv) Quantity of import item at Sl. No. 2 may be allowed as 180 Kgs. on

net to net basis as claimed by the firm.
(v) Quantity of import item at Sl. No. 3 may be allowed as 3100 Kgs. as

1.05 kgs./Kg. content in the export item
(vi) Quantity of import item at Sl. No. 4 may be allowed as 1.02 Kgs./kg.

content in the export item as claimed by the firm.

Norms committee may take a view

′
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Development Ofrlcer

Norms Committee Ⅱ
DIPP No.12/93/2016-TSW/534… A/R   dated 15/11/2016
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Leadirgrlnnovatior >> /5-//撃嗜

Ref:TTDI/ADV NC/Finland-1/2016‐17

Dated:18102016

The D rector General of Foreign Trade,

DES-11′  Udyog Bhawan,
NEVV DELH:-110011

1EC:0913023256

DearS r,

Sub:Requestto rajfv Norms― Reg.

Refl l}Advance Licence No.09■ 0061604 dated ll.o2.2015

2)」T DGFT Fie No 09/24/040/00620/AM15

3)Your F‖ e No.:01/81ノ 050/00676′ AM.15

Toshiba Transmission & Distribution
Systems (lndia) Pvt. Ltd.
Rudraram, Patancheru l\,1andal, l\.4edak District
Telangana, Pin: 502329, lndia
Phone: +91 40 30712222, Fax: +9'l 40 30712245
Website: www.toshiba-ttdi.com
CIN: U401 08TG20'1 3PTCo88501

Ｆ
Ｉ
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′
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Further to our letter dated 15-09-2016, wherein we have submitted actual net conswnptions duly certified
by lurisdictional Central Excise Authorities, we now request you to ratify the case as mentioned below:

A‖ ow Net Quantities as per actual consumptions which are mentioned in Certificate issued by

Jurisdict onal Central Excise Authorities

A‖ ow VVastages of impOrt item No l, 3, 4 & 5 on repeat basis of Advance Authorisation No

0910045982 dated 21-03-2011

Allow Wastage of lmport item No.2 - @ 1% based on SION C-1.

Allow lmport item 5l No. 6 - 9 which are components on net-to-net basis as per condition GN-4 for
Engineering Prod ucts.

Please ratify the case as mentioned above.

Yours faithfully
for Toshiba Transmission & Distribution Systems (lndia) Private Limited

周.∴み
V G SANKAR

Sr MANAGER‐ PROCUREMENT
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